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LEGISLATIVE ASSEMBLY,
Thureday, 89tk Soptember, 1921. Lk

‘The Assembly met in the Assembly Chamber at Half 'Past Ten o} the
Clock. The Honourable the President was in the Chafr, s

QUESTIONS AND ANSWERS.

LocaL ALLowaNcE To CrErks oF GiNeraL Post QFFicE, SiMLa.

644. Mr. Jamnadds Dwarkadas: Will the Government be pleased
to state: T ' A

* {8) Is it not a fact that the Postmaster-General, Punjab, has passed
© order, fixing a universal scale of Rs. 20 per mensent as local

- allowance to all clerks of General Post Office, Simla ?

~(8) Is it not a fact that this order will reduce substantially the local
allowance already drawn by these poor clerks ? {

(¢) Is it not also a fact that thesc clerks had submitted a memorial
asking for increase in the said allowance which has now been
reduced rather than increased ? .

(d) 1f answer to parts (a), () and (c) is in the affirmative, will the.
Government give reasons for the reduction also stating whether:
it was proposed to reconsider their decision and maintain the
existing scale if not further increase it. If not, why not ?.

Sir 8. D’A. Crookshank: (s) and (§). The orders were passed by
Government and not. by the Postmaster-General. There has been no reduc-
tion in the case of clerks on pay below Rs. 50, while the local allowance in the
case of those on Rs. 50 and above is redaced by Rs. b.

(¢) Government have received a telsgram to this effect.

- (d) Prior to the 1st September 1921, postal clerks in Siimnla on pay below

Rs. 50 drew a local allowance of Rs. 20, while those on pay of Re. 50 and above

drew Rs. 26.  As a result of the recent inorease in pay, by the introduotion of

& time-scale of Re. 40—180, local allowance at a uniform rate of Rs. 20 has

been sanctioned for them with effect from the 1st September 1921. The °
Honourable Member’s attention is invited to paragraph 26 of Chapter II of the
Report of the Postal Committee of 1920. It will be seen that the Committee
were of opinion that with the revision of pay proposed by them there
was no ooccasion whatever to increase the amount of existing local allowances
while the retention of two different rates was not considered desirable now that
all the men are on a single time-scale.

UNSTARRED QUESTIONS AND ANSWERS.

R ,
TRANSFER OF SUPERINTENDENTS OF PosT Orrices AND First Crask:
Post MastEgs.

89. Babu Baidyanath Prasad BSinha: (s) Is it a fact that
Postmasters-General transfer Superintendents and 1st class Postmasters in their
circle without the previous sanotion of the Director-General but that they are
. not authorised to order such transfers ?

(1219 ) s
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(8) Do the Government propose to issue orders that no transfer of such
officers, in any case, is made by the Postmaster-General and in cases of
administrative emerggncy previows sanction of the Direotos-General is applied
for and obtained by telegram ? )
bas _Oo}l‘onpl go“ug 'lz’l.' C'rogl]:llhin{o rdx (a) A“timl:m Poetl::ute:l;Genenl

.afithority to- er any of his su inates within his circle (Rule 484 of
e Dot Oftss Mmoo Vob 11}, (
(8) No such orders are considered necossary.

PROBATIONARY SCUPERINTENDENTS AND PoSTMASTERS.

...90. Babu Baidyapath Prasad Sinha: (a) Will the Government of
India state the principle under which the appointment of Probatipnary
Superintendent and Probationary Postmaster is made in the Post Office and
mention the gualifications and the educational standard that are required
for such appointments ?

(6) Will the Government lay on the table a list showing names and

i of all the Probationary Superintendents and Probationary Post-
masters at present ? -

Colonel Bir 8. D’'A. Croockshank: (s? They appointments are made
on the nomination of the Postmaster-General. Probationary Postmasterships
are beitlg abolished in secordance with the recommendations of the Postal
Conmittee, 1820. The educstionsl standard required for appointment as a
Swperintendent is & university degree or itx equivalent ; social standing and
physical fitness are also necessary qualifications.

(0y A statement is laid on the table.
Posr Orricr.
Probationary Posimestors and Probationary Seperintondent.
PRORATIONART PO_I'I'!L“III. m PROBATIONABT BUPNRINTRANDENTS IN
BRPTENEDRS 1881 PTEMBER 1081,
N Ciroles | Nemes and Cirolos
N whioh Pagtivular, T which Partioulars,
atiached: sttashed, :
BifaAL aiD Assax, BixaalL AXD Assax.
Stischandrs Basu ... | A gradnate—son 1, A. B. M. Beder Bakth| A 0.
o ot s enirn N e | A GPdaste
Brxar AXD On1ssA, BIEAR AND OmIEsA,
Badar Khan. .. | A geedoate o | 1. Nriphndss Nath{ A~ geadoate—son of
Ad Banerfi. departmental Ofcer.,
- 2.T.P.S8oott O'Conmor. -
p for urst,
Bousar.

1. H. H. Hebberd ... | Speoially from
e

3. F. Ribelro Ay




UNSTARRED QUABNTIONS WM ANSWERS, 1408l

P:”ou-lzimtnr POSTMASTERS IN PROBATIONARY SUPEBINTANDENTS IN
SEPTEMEER 1021, SapTrusER 1021,
' 'Nm%m Giroles Names and Circles .

- which - Parttoulars, ‘to which T Parieuiaze
.tw. dml‘ * '
Mapman, Boaxa,

G, G. E. Combes ... Bm.n; pormoted |1, L. H, D, Walker .. |A qualified candidate—
t.i mozrt‘ihb .w
men n son ol &
of Fiold Bervios, officer.
C,Q.C, Walker .. | Bon of a departmental
) - |- afieer, .
Powsas axp
NozravWasr Oanreal OmeLs,
M J?Wmd" Sen of & deparémental |1. Mohd.  Saidullah | A graduste
M, J. A, - - . . N
offoer. 0 | 3. Ral Saiib Dhanpat| Do
Indisns . 8 ~Rai (temporary).
Non-Indians ., 8
-MaDBAS.
1. B. 0. Steele (tempo- | Specially } from
urily)mmhsd wto .m-l’ﬁ"‘ﬁ."ﬁm.
ma).
S B. T. Dias o | A .
8T )Mah (tempo- AW
mry

Punsas axp Noarpn-
WasT FnoNTIER,

1, Bishen Dass Aal M. A..--‘:lm of a
8. Gian Deb w | A gmduate—son of a
departmental officer,
UNITED PROVINCES,

1. B. M, Sabir Hussain | A graduate.
9. H. C. Eooleston, | Bpecially

M.B.E. : i.nd g

Bervioe, o
Banway MarL BEr-
1 A.uﬂm'd?& graduate
3, Hnbu’lb’lffm i ‘Eradusbe—gon ofn
) ' departmental ofiver

Indians w 1
1 Not-Indians ... 7

APPOINTMENT AND PROMOTION oF SUPERINTENDENTS OF Post OFFicEs,

191, Babu  Baidyansth Prasad Sinka: (s) Jds -it.s fact that
although the Director-General of Post Offices is to control ‘the appointunent
, snd promotion of Superintendents, yet he very seldom comes.in contact with

such officers ? .
. A8)- Will the Government mention the details of the tours of the Director-

General during the last four months, and the  number of the Divisioral offices
that he visited during his tours ? -
. {es It-is & faot that the Director-General does not generally visit the
-Buperintendent’s offices during the courseof his tours ? If so, why not P
~Golonel Bir 8. D'a. Crookshank: (a). Superintendents are under the
jmmediate control of the Postmaster-Gen of the Cirole to. which they are
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attached, but the Director-General nevertheless year in and year out odmes
into contact with a large number of Superintendents. o

(8) A statement 18 laid on the table.

(¢) The Postmaster-General being the chief Postal Officer in the Cirole
vigits and inspeots the Superintendents’ offices as.often as he can and sabmits
his reports and rbcommendations to the Director-General. It would be im-

' for the Director-General to do this work himself as he is concerned
mainly with the larger questions of policy and administration. Government
. do not consider that any advantage would be gained b uiring him to
g{evotehpa(t of his time to routine inspections as suggested by the Honourable
ember. .

——————

Btatoment showing the detasle of the Director-GQeneral’s tour during the last four montha,

plaeren . Datee. Purpom of visit. Rruarxs,

L Cawnpore.., | 11th July 1031 ... | Inspection of the Cawnpore head

pore post office with reference to the new

s I ‘extension to the building in which

tarese : o the office is located.

2. Allahabed... | 13th July 1821 .., l_na::tiou of the Allahabad head post
‘ . "o with reference to the many

serious complaints received against

the working of that office.
8. Calcutta ... | 16th July 1021 to | Although Simla is the headquarters
. 26th July 1021, of the Director-General, his main

office is in Calcutta, and he has to
visit that place and stay there at
timos as occasions arise, for settle-
ment of complicated queations after
personal discussion with his subordi-

. nate officers.
4. Madras ... | 20th and 80th July Inxection of Postmaster-General's
N offico and personal discussion with

him of important questions relati
iéq Il’mtslpoAdmil:lumtion in tt;;{
1 ircle.

8.: Caloutts ... | 8rd to 18th Aufu.ﬁ. Return to main office.

6. Bombay ... | 16th and 17th August | Bame as in item 4.

Pusa AGRICULTURAL INSTITUTE.
o 9¢. Babu Baidyanath Prasad Sinba: Will the Government be pleased

(s) What amount of money has been spent upto date on the Pusa

J icultural Institute, since its establishment ?

(5) How many students have been admitted in the Institute every year,
and how many of them have come out successful up to'date ?

(¢) What practical steps have been taken by the suthorities of the
Institute to popularise the improved method of Agriculture among
the people ? i

Mr.J. Hullah: The information is being obtained and will'be supplied
to the Honourable Member. ’ '
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Trawnsree or MaNageaeNT oF THE TiRHUT STATE RAILWAY.

93. Babu Baidyanath Prasad Sinha: (s) Will the Government be
leased to state the terms on which the Tirhut State Railway Section was
gnnded over to the Bengal North-Western Railway for management ?
(8).. When does the term of lease expire ?

Colonel W, D. nghorn: (s & &) The Honourable Member is referred
to the information published on pages 162 to 164 of the History of Indian
Railways construoted and in progress corrected up to 31st March 1920. -

MaxaaeMENT OF THE BENGAL NonTy-WesterN RaiLway.

94. Babu Baidyanath Prasad Sinha: Ts the Government' aware
that considerable dissatisfaction exists among the travelling public with

to the management of the Bengal North-Western Railway on the following

ints : ' o '

B (a) Difficulty in obtaining wagons.

QX H:b‘itu ove;;crowdmg of l:;ll:lxd ﬂz:s passengers in the trains and

~ - the practice of conveying third class paseengers in -goods wi
dnrigg' ocoasions of gsti%n.ls and fnirsgum 80 o

(6) Absence of, or inadequate supply of drinking water at the stations?

(d) Dirty conditions of ocarriages, and absence of fans in first and
.second claes carriages ? _ ‘

(¢) Slow running of trains and unnecessary stoppages at road side
stations ? ¢ Bail l . i India .

Incivility o ilway employees towar ndian
4 especially at Junction Stations ? passengen,
Colonel W. D. Waghorn: The Government of India are aware that a

Resolution on the alleged unsatisfactory ..wqu:.int(il of, the Bengal and North

Western Railway was carried . unanimously by the non-official members of

the Bibar and Orissa Legislative Council on the 22nd July 1921. Enquiries

have been made and, where, considered necessary the various matters will be
taken up with the Railway Administration :— = L '
(a) Until recently, the position as regards wagon supply was diffoult.
This wae due ina great m to the faot thata Krge proportion
of the available supply was absorbed in the coal traffic. The coal
position however is easier, and the wagon position generally has
much improved. The position was also acoentusted owing to
congestion on the Bombay, Baroda and Central India Railway and
the strike on the Oudh and Rohilkhand Railway. 3800 wagons
have since been added to the stock and it -is expected that the
supply will, in future, meet the demand.
(8) Overcrowding is due to pmssengers being unwilling to wait for
following trains. Speoinnmins are invariably run when n

and goo vehicles are only used when the passenger stock is

taxed beyond its capacity. I can assure the }f:noumble' ‘Member
that everything possible 1s beinﬁ done to improve matters, but he
will realise that this is necessarily a question of time and funds.

{¢) The Honourable Member is referred to the answer given during this
session to question No. 487 asked by Rai Bahadur Luchhmi
Prasad Sinha on the same subject. :

(@) Government are not aware that the oandition of the carriages on the
Bengal and North Western Railway compares unfavewrsbly

-
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with those on other milweys in India. Faos ere provided
in some of the 1st class compartments and provigion of fn fans
in the remaining lst class compartments is being armnged. As
regards the provigion of fans in 2nd class compartments the
Honourable Member is referred to the reply given to question” ‘No,
562 asked by Rai Bahadar Pandit Sankata Prasada Bajpai during
. this Seseion. ; o

(¢) The matter is under reference with the Railway Administration,

() The railway staft have special instructions to treat passengers with
courtesy and give them sll possible help,

_ In this connection the Honoursble Member is referred to the answer given
: during this session to question No. 123 asked by Hafi Wajibuddin ou » similar

RamLway PASSENGER SUPERINTENDENTS.

95. Babu Baidyanath Prasad Binha: Is it a fact that in spite of
| the Resolution” passed by the Legialative Assembly, in its last Session recom-
-mending ‘the appointment of Passenger Superintendents, on all Railways to
look after the comforts of the , no such appointments have been
‘made by the Bengal North-Western way ?

Colonel W. D. Waghern : - Government are aware that up to about
the middle of last month no Passenger Superintendents had been appointed on
‘the Bengal and North-Western Railway, but they have ascertained that the

t has recommended to his Board of Directors the appointment of fully
qualified men, selected from the existing Traffic Staff, to be stationed at
oertain of the more important junctions as Passenger Superintendents.

AMENDMENTS OP THE RELl610U8 ENDOWMENTS ACT.

g6. Mr. Sambanta Mudaliar: Will Gaovernment be pleased 15'state

whether they have any intention of amending the Religious EndowmentsAct ?

" The onoura.bl’é Sir William Vinoent: No. The attention of the

Honourable Member is invited to the facts that the subject of 'relig':]ns d

charitable endowments is & provinvial transferred subject; and 'the ig'i:rnu

Endowments Act, 1863, is not one of the Acte specified in the sohedule
“attached to the Local Legislatures {Previous Sanction) Rules,

Murmmone Fravp Cask,
97. Kr. Sambanda !uh.'l'nr: Will. the Govemment be pleased to

(a) 1f the Advocate General of Bengal was consulted prior to the
lagnehing of complaint.in the Munition Fsaud Case which has
been witEdmwn? )

(6) The amount of expenses incurred in the said case up 4o tne date of
withdrawal ?

oM

“Thd Honourable Mr, ‘C. A. Inmes: The answar to (a) is in the
sffirmpative. . " '
' 'With regard to (5), I would refer the Honoumable Member to the answer
I gave to similar questions on the 20th September 1921.
CoxrpamiTive ExaminavioN 1N INpia ror INpian Civiv Seevicr.
98. Mr. Sambanda Mudaliar: Will .Government be. pleased to state
wehether propose to hold: competitive examination in Indin-&r selection of
offoers for the Indinn Civil Bervice, and if so, when ?
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" The Ranourable S8ir William Viheent: The Honoursble Member’s
attention' is invited to the reply given to Mr. P. L. Misra’s Question on the
same subjeet on the 20th September 1921. .

CONSTRUCTION OF A RAILWAY BETWEEN PorracuY AxD Maparat Kvraw.

99. Mr. Sambands Mudalisr: Will Government be pleased to state if
they . have sanctioned the construction of a Bailway between Pollachy and
Madathu Kulam in Coimbatore District, Madras P;-aaidincy ?

Colonel W, D. Waghorn: The reply is in the negative. .

I would invite the Honourable Member’s attention to the reply given to
him in this Assembly on the 17th March last, regarding the Dindigul-Palghat
Railway of which the Pollachi-Madathu-Kulamline forms a part,

MEeupEks oF THE LEGISLATIVE ASSEMBLY AND THEIR TRAVELLING
ALLOWANCE.

100, Mr. Sambanda Mudaliar: Wil Governmeént be pleased to
state whether effect was given to the Resolution moved by Rai Bahadur
J. N. Majumdar in the last session of this Assembly recommending that
Members of the Assembly should have equal status and recognition in
tsn tm;-gl]mg allowancs, eto., to that enjoyed by Membets of the Council of

tate

The Honourable Sir William Vincent : The daily allowances admis-
sible to Members of the Council of State and the Legislative Assembly have
been equalized. The question of the removal of the distinction now existing
between the concessions admissible to Members of the two Chambers for
milway journeys is under consideration. For the reasons indicated in the
speeches of Mr. O’Donmell and myself at the meeting of the Legislative

bly held on the 2nd March 1921, the Government of India were unable
to accept the recommendation regarding the title of « Honourable.” '
Tre Presext MoNBy MARker anp BusiNess CoNcERRs.

101. Rai N, Ni Chaudhnri Bahadur: (a) Are the Government awane
of the fact that many of the commercial, industrial and manufacturing under-
takjngs lately started in Tudia are in great financial difficulties, in. some
oaaes threatening their very existence owing.to the present tightness of the
money-market ? '

(&) Do the Government know that such concerns started by Indians do
not generally receive any fimancial help: from those exchange and othér
bauks, which are controlled by Europeans, inwepite of their having assets to
cover m%vlm or credit required ? .

¢) Was the attention of the Government drawn to a paper emtitled * A
sate- for 1ndia " read by Mr. J. C. Mitra of Calcutta before the All-
India Industmial Conference in that city in December 19187 ,

(@) 1f the answer be in the affirmative, will the Government be pleased to
state if they took due netice of the proposals formulated in that paper, while
organising the Imperial Bank of Inﬁi& and if so, what step, if any, they. took
or propose to take to give effect to the suggestions contained in that paper ?

(&) IE the nn;:;er b\;in'the negative, do “&tlhe Govemmehnt ];:m]; pti}m
consider the possibility of giving effect to s posals through the Imperi
Bank of Indli;.? y o givng B e
M The E&n&:nblo Mr. W. M. M& s, g)- The u?:uammt are aware
Md-.gﬁiﬂ-mm theexpeciations entextainad at-gh_:pngg_ﬂ:pm
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flotation. 1 dodot however agree with the Honourable Member’s. ion
regarding ‘the present tightness of the money market. I should myself be
inolined to say that money conditions generally are at present decidedly essy,
so far as ooncerns borrowers whose it is good.
~ (8) The Government have no information which would lead them to
suppose that the banks exercise any racial disorimination in ‘the matter. So
far as I am aware, in dealing with applications for loans the banks have regard
mainly to Ttl'.‘he credit of the h:;.pplicant.
. (¢) The answer isin the negative. I may note that the paper was

in1917 not in 1918 as stated. Y read

() Does not arise.

(¢) The scheme contained in the paper is mainly based on a proposal for
financing a state bank by the issue of paper money without backing. =~ Govern-
ment would be entirely averse from any such proposal.

Forrie¥ aNp Porrmoar DeranTvENt Priss. v

102. Mr. K. Ahmed : (a) Will the Government be pleased to state
if it is & fact that the scale of pay in all the Government Indin  Presses.
except the Foreign and Political Department Press was revised last year ?

- () When was the present scale of pay in the Foreign Political
Department Press introduced ? ’

.~ (c) Has the Government received any memorials from tle employees of
the Foreign and Political Department Press for a revision of scale ? Tfllo,
how many up to the present time and since when ? | _

(d) {)o the Foreign and Poljtical Department Press and the Private Seo-

to the Videroy’s Press perform the same nature of duties ? 1f so, do
the Government propose to give the same scale of pay in both the Presses ?

. (¢) If the answer to (a) be in the affirmative will the Government

leased to state if they intend to revise the scale of the Foreign and Politics
f) t Press also 7 If so, when ?

(f) Isit afact that the Foreign and Political Department Press em-
ployees were not allowed Family Travelling Allowance during the last Delhi
move ? If not, wh{ not ? §

The Honourable Mr. C. A. Innes: (s) Yes. .

i¢) 1st April 1890 except in the case of 3 minor appointments the psy
of which was revised about 1891. Since 1918 the men have been receiving
temporary war allowances to compensate them for the high cost of living.

¢) Yes. Six memorials have been received since May 1908.

}d) No; the work done in the Private Secretary to the Viceroy’s Press is
of an exceptionally confidential nature, and the emyeea of that Press have
therefore to be accorded special consideration.

(¢) The question of the revision of the scale of pay in the Fdreign and
Political Department Press is under consideration and orders will be issued

48 800D 88 Yposmble. . :
(f) Yes. Family travelling allowance is not granted to thestaff of the
Private Secretary to the Vicero,ss or any other Press. RS

Assax BENeaL RamLway Steige axp Tea GarpkN Coories at CHaNDPORE.

103. Munshi Abdul Bahman: (s) Is it a fact that the Honourable
Sir Thomas Holland and the Honourable Sir William Vincent, Executive
Members of the India Government and the Honourable Sir H Wheeler,
an Executive Member of the Bengal Government,” went to ( - after .
the Assam-Bengal Railway Strike to enquire into the real oause of the strike
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of the Assam-Bengal Railway employeas and the Assam Tea<Garden coolies ?
I 50, yvﬂ; the Government be pﬁaased to lay on the table the results of their
uiries

(8) Has the attention of the India Government been drawn to the state-
ment of the Honourable Mr. J. H. Kerr, s Member of the Bengal Executive
Council, on Tuesday, the 8th September 1921, in connection with the Assam-
Bengal Railway Strike in the Bengal Council Meeting to the effect that out of
8,000 men who went on strike last May 8,600 have returned to work up to
date, approximately 3,400 new men have been appointed and there are still
1,100 vacancies on the pre-strike establishment to be filled ? .

(¢) Do the Government propose to take any step for the early settlement
of the Assam-Bengal Railway Strike ? What step have they taken up to now
to settle the strike and to what effect ?

(#) Will the Government be pleased to state whether there is any truth
in the ramour that the Assam-Bengal Railway authorities privately promised
to pay a sum amounting to one lakh to some eo-calied Muhammadan

ers of Chittagong and they in turn signed a confidential agreement &b
break the strike at a very early date ?

Colonel W. D. Waghorn : () The Honourable Sir William Vincent and
the Honourable Sir Thomas Holland did not visit Chandpur. The Honourablé
Sir Henry Wheeler did visit Chandpur to enquire into the conditions obtaii-
ing there and his report has been published ¢# extenso in the Press.

(6) The Government have seen the statement referred to. They have
also received later reportse from the Agent, Assam Bengal Railway. All
those men who expressed their willingnese to return to duty have been taken
baek. Those who have not yet returned to duty and for whom places can be
found will be taken on. Thé establishments of all branches of the railway
serviee are however practically full. .

(¢) The strike is now over. While it lasted every effort was made by the
railway administration to induce the strikers to return.

{?) There is no truth in the rumour,

‘CoNcxssioNs Fox Ao FEW CLERKS AND ASSISTANTS OF THE IMPERIAL
SDORBTARIAT.

104, Rai Bahadur J. L. Bhargava: Do the Government propose
to consider the desirability of making some concession in the case of such
Assistants and Clerks employed in the Government of India Secretariat as will
not be able to reach the maximum pay even after putting in 30 years’ service,
by giving them a few increments in advanee of the due dates ?

The Honourable 8ir William Vinoent : The Honourable Member is
seferred to my reply in this Assembly on the 22nd September 1921 to part (¢)
of Lala Girdharilal Agarwala’s Question on the same subject.

THE INDIAN INCOME-TAX BILL.

The Honourable Mr. W. M. Hailey: Sir, I beg to move:
¢ That the following eight Members of the ialative Assembly be nominated to . sefve
::hthe Joinltngommtigue tg gonsidg::nd :dput on the Bill to consolidate and amend the law
ting to Income-tax and Buper-tax, na [ ..
r. Manmohandas Rumj:l:e Mr. N.C. Bifur Nr. Narayandas Girdbardes, Manshi Iswar
Saran, Mr. P. P. Ginwals, Dr. H. 8. Gour, Mr. 8im and myself.’

* The motion was adopted,



THE MAINTENANCE ORDERS ENFORCEMENT BILL.

The Honourable 8ir William Vinoent : Sir, I move:

* That the Legislative Assembly do agree to the further amendinents made by the Council’
of State in the Bill to facilitate the enforcement in British India of Maintenanoes Orders

made in other parts of His Majesty’s Dominions and Protectorates and vice versa, as passed
by the Legislative Assembly.’

The Bill has been ﬁefore the Assembly on more occasions than one and the
only modification which the Council of State have made in it is a drafting
amend.nent which was proposed by Government. The definition of the term
‘ reciprocating territory ’ in clause 2 of the Bill was found to be inap ropriste
and after the word ‘ Dominions,’ the words ‘outside British India’ have
been added. It is.a purely formal amendment and, I think, aa improvement
in the Bill. I trust that this Assembly will accept it.

The motion was adopted.

THE CODE OF CIVIL PROCEDURE (AMENDMENT) BILL.
i Dr. H. 8. Gour : Sir, 1 have the honcur to move for leave to intro-
oe :
* A Bill further to amend the Code of Civil Procedure, 1808 .’

From the short Statement of Objects and Reasons appended to the Bill,
Honourable Members will see that the object 1 bave in view in amending the
two rules 32 and 33 of Order XXI in the Code of Civil Procedure is to gnn
the Indian law into line with the Eoglish law. As Honourable Members wxﬁ
see, by the Matrimonial Causes Act of 1884 (Sections 2 to 4) the imprison-
ment of women in execution of a decree obtained sgainst them for the
restitution of conjugal rights has been abolished. In India in the early sixties
womea could be bodily handed over to the husband. Later on the Legislature
came in and substituted imprisonment in lieu of manual delivery.

In the existing Code of Civil Procedure, the matter is left to the
discretion of the Court. Now Honourable Members will realise that the wife
may have very good reasons which she may not like to disclose to the Court ;
and the Court may then send her to juil for disobedience of the decree for
restitution of conjugal rights. I submit that the time has now come when we
should place our law on the same fonting as it is in Ev;ﬁlﬂd and with these
remarks I crave leave of the House to introduce this Bill.

The motion was adopted.

Dr. H. 8. Gour :  Sir, I introduce the Bill.

*RESOLUTION RE: INDIAN AUTONOMY—contd.

Mr. Jamnadas Dwarkadas : Sir, T rise to move the amendment which
stands in my name on the sgenda paper. It runs thus :

* This Assembly recommends to the Governor General in Council that he be ‘pleased to
appoint & Committee consisting of officials and non-officials ineluding Members of the Indisn
islature to consider the best way of bringing about provincia) autonomy in all the
Governors’ provinces and of introducing responsibility in the Contral Government snd to
recommendations .’

® ‘ This A bly ds to the G General in Council that he may be pleased to move the Becretary of
Btate for India in Couneil for taking steps for ng ;
(1) tha trenafer, from the bogiuning of the next term of the Legislative Councils, of ali provimolal subjects to
’ of the Governor soting with ministers
(@) the tramafer, from the beglnning of the term of the Leglslative Assembly bw mm
wahjects of all subjects exoept Army, Navy, Foreign and Political Departmenta to $he tion of
the Governor Geners] asting with ministers, provision hoing made for such comstitutional changes as may
be Decossary In that behalf, on the ltbes of the provision for administration of tesnaferred of the
Looal Governments ; and ’ .
(8) conferment from the beginning of the fourth term of the Legisiative Amembly, of full Dominion Self
Government in Indis,’ .
(1228 )
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Sir, there is before the House the Resolution maved by my Honourable
friend, Mr. Majumdar, and the amendment to that Resolutiva moved by my
Honourable friend, Mr. Agnihotri.

-1£ 1 rise to move this amendment, it is not for the purpose of opposing
the principle that underlies the Resolution of my Honourable friend, Mr.
Majumdar, but only to suggest a different method of bringing about the end
that his Resolution has in view.

My samendment divides itself into two parts. The vital part of the
amendment recognises the fact that the time has come when corsideration
should be given to the question of bringing about full provincial sutonomy in
the Governors’ provinces snd of introducing responsibility in the Central Gov-
ernment. The second part, which is nct a vital Jm-t of the Resolution,
nims at the suggestion of a method for the purpose of securing that end. So
far as that part of the smendment is concerned, many methods have been
suggested and are likely to be suggested, and I am sure the House will accept
the method that appeals to it as the hest. I do mot personally accept the
method suggested by the Honourable the Mover of this Resclution for this
reason. The Honouruble the Mover of this Resolution fixes a time limit for
the securing of D.minivn status for India. He also suggests a time limit
for the securing of certain steps by way of progress towards responsible Gov-
ernment. Now, personally, f.m not prepared to accept & time limit, bechuse
I am one of those who hupe th+t this country will reach D-minion status,
considering the rapid prce at which we are making progress, much esrlier
than the time limit contemplated by the Honourable the Mover. At the
same time, it is hardly fair even to the Government to tie ite hands down to
a particular period. It is not possible, I believe, at this stage to sny how
long we shall take in securing for this country full Dominion status. On
that ground I cannot accept the Resolution of the Honourable the Mover.

There is ancther method also, of which the author was my Honcurable
friend, Mr. Seshagiri Ayyar, and that is the method of accepting at once
dyarchy in the Central Government, a system «f Government that obtains in

e provinces at the present moment. Now, 1 do not think we should be
prepered to accept that method arbitrarily without giving a chance to a
Committee to investigate the matter thoroughly and decide as to whether
it is at all necessary to t the experiment of the provinces in the Central
Government. I shall remind the House of what took place in the Committee
room of the House of Commons when Mr. Curtis was being examined b
Mr. Montagu. The Secretary of State, Mr. Montagn, asked Mr. Curtis, ‘ 18
it not possible that you may have to dispense with dyarchy in the Central
Government and thut responsibility may come in the Central Government
without the intermediate stage of dyarchy.” Mr. Curtis replied, * it is pos-
sible, but not highly probeble.” The House will therefore recognise that even
when the Reform Bil? wus being discussed in the Joint Committee, in the
mind of the Secretary of State there was lurking assuredly the idea thut it
would be possible to introduce respousibility in the Central Government
without resort to dyarchy. '

Having disposed of these two methods, suggested by the Honourable the
Mover and my esteemed friend, Mr. Seshagiri Ayyar, I now come to the vital
part of my amendment, namely, the recognition of this fact that the time has
row come for a consideration of the question of introducing responsibility in the

-
~
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Central Government and of giving full provincial satonomy to the provinces.
Now, Sir, it is hardly necessary for me to repeat here that this demand for the
introduction of responsibility in the Central Government has not come up
saddenly, and that this demand existed even when the reform scheme was being
discugsed, and it is hardly necessary for me to remind the House and the
Government of India that when the evidence was being taken by the Joint
Committee, almost all the deputations, the Moderate deputation, the National
Heme Rule League deputation, the Congress deputation, and almost all the
other deputations, were at one in making this denand that respousibility should.
ba introduced in the Central Government. It is also hardly nevessary for me.
to.remind the House that the Moderates urged this demand with ae great zeal
and enthusiasm. as the so-called Extre:nists did, and it would not be out of place
here to inform the House that.one of our own oolleagues, my esteemed friend,

My, Samarth, who belonged, to 'the Moderate deputation, said in anawer to-g
question, I believe, by Mr. Montagu, that it was the unanimous will of the.
country that responability should be introduced in the Central Government ; and:
asked as to what the result would be if responsibility were not introduced, Mr.

Samarth frankly said that it would be followed by an agitation in the whole
oountry which would stagger the:i-nagination of the Government, 1 want to
einphasize this fact onoe more that this demand for responsihility in the Central

Government bas not sprung up suddenly ; that it was a demand made, if I

may say 8o, by thg whole country at the time when the Reform scheme was.
being discuseed. e two main objections that were then taken to the intro-

duction of responsibility were theee, that in the first place, in the abeence of &
wide electorate in the country, it was not ible to introduce responsibility

and to di with the responsibility of the Members of the Executive Council

to Parliament, and, secondly, that India was not yet a nation in the sense in

which other nations were nations, that there were may castes and creeds, many

communities and many interests in India, and, tﬁemfom’_ in view of the

responsibility of the Government of India to Parliament, it was not sible.
for'the Joint Committee to suggest that responsibility should be introduced in

tHe Central Govemment/

T shall deal with these two .objections. As for the question of a wide elector-
oﬁ, I believe it hardly lies in the mouth of any one nation to esy to. another
that ‘ we refuse respousibility in your. Government because you have not got
an électorate wide enongh.” I venture to believe that when the Reform E?Il
was introduced in the House of Commons in 1832, the electorate was not wide
mgh ; and if the srgument had' been agp!ied'thanal;{lthe Members of Par-

iament, then probably the Reform Act of 1832 would not have come into
existenca, But apart from tHat consideration, I venture to submit, that con-
sidering the pm]fms! that we have made in this country and oonsidering the
fict that the pohtical consciousness of this country has grown and is growing
most wa‘nda:fg derfully, I venture to submit that it would be possible to work out
ap eléctorate which would be wide enough. The second objection, that India
is not yet a nation, hardly deservesan answer. 8it, it is futile to say that
India is Dot & nation and has not a national ideal. On the contrary, I believe
mﬂp eventsthat have taken place in this country point: clearly to the fact

; “In&iailnotclﬂy,smtion.t t not only has tm_gmwn in. India a
nptional idesd, but ambitions have arisen in this country as s censequence of the
gioorth. of the national ideal which, if not met in. the proper epirit. and.at. the.
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proper time, I am afraid the d is that the idea! of Indisl might grow too
natlopa), and perhaps it may be then too late to bring India to accept the
right ideal which would be conducive to the welfare both of Great Britain and
India.

Sir, at the time when the Reforms Scheme was being discussed, in the
mind of the Government of India and in the minds of even so:ne Members of
Parliament, there was a lurking suspicion that the experi nent, which was,
I admit, a uh‘igne experiment, might not prove successful. There was, if I may-
gay so, want of suflicient confideuce in the people of this country, in their
ability to manage efticicntly a sgstem of represeatntive government. Is there
any ground for any such apprehension now 7 What does Lord Chelmsford,
our late Viceroy, say ? He rays that the sense of reason and balance that
have been displayed by the Members of the Indian Legislaturc and the
Members of the liovincinl Councils have been to hin a marvel and a revelation.
What does our own' Presidert, if I may, 8ir, refer to your opinion, himsclf say ?
In the letter that found publication in the ¢ Observer > by tho happy mistake
of a friend....... '

Mr. President :  Order, order.  The Honourable Member has said that'
it is & happy mistake ; T lay stress on the word ‘ mistake, ’ and the Honourable
Menber will treat it as a mistake.

Mr. Jammadas Dwarkadas : 1 accept the verdict of the President
and admit that it wasa mistake, from my point of view, happy. By the
mistake of a friend who committed an indiseretion.... ..

Mr. President : The Honoursble Member has not understood the
meaning of my intervention. The privato opinion of the Chair should not be
b'n.:ught into & debate. Asfar as this House is concerned, the Chair has ng
opinions.

Mr. Jamnadas Dwarkadas : 1 bow to your ruling, and T will not refer to
the opinion that you were good enough to express. However, having quoted the
opinion of Lord éhe]msford. Inow come to this point. I may be permitted, Sir,
te cite the opinion of my friend, the Honourable the Home Member, who, I am
told, at the dinner that was given to Mr. Muddiman, himself admitted that the
Council of State and the Legislutive Assembly had acquitted themselves in o
most excellent manner. Sir, ever since the Assembly was adjourned at Delhi,
we have been hearing of opinions expressed by responsible English statesmen
that'thie Assembly nnd the Council of State and the Provincial Legislatures have
dane remarkably well. Sir, I may also poiat out that His Execllency the
Viceroy the other day said that the present constitution was nothing more than
a compromise, and that there were in this constitution anomalies and difficulties
which we-are bountl to get over in course of time. Mr. Montagn himself, in-
aty interview to a press representative, said :

*T cah sy without hesitation, there is a remarkable and most distinet advance in the:
positien of Indians. There is no use disguising the faet that transitional {»riod. aye a very
awkwanrd thing, fall of ‘anomalies und fult of difficulties, and I am giving the views of my
twacalleagues,’ ' _

Ho wis: reforring to-the Right Honourable Mr, Sastri and the Maharao of.
Cutoh;: '

SO ool o A A L R f et g4
or uating the ho an early, ' g 8
sagilsititn by Tudia of foll dominion status, -
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Sir, the Secretary of State himself, who is joint author of the Reforms
Scheme, admits that the transitional stage should be gone through very quickly
and that full dominion status should be given to India.

Then, again, Sir, you will renember and this House will remember, that
when the Congress League scheme of 1916 was presented to Mr. Montagu and
Lord Chelmsford, it was rejected on the ground that an irremovable executive
was incompatible with an elected majority. If that scheme was rejected on
that gronnd. is it justifiable that that very anomaly should exist in the present
constitution ? At the Delhi Session the Honourable the Home Member rightly
peinted out that this House had powers wider than were contemplated by the
authors of the Reforms Scheme. .

1 entirely agree with him, but is it not a greater resson that if this House
has wide powers of controlling the administration, is it not » greater reason for
introducing responsibility into this [Jouse? 1f I may suy so, I think that the
pasition of the Government Members here in this Assembly is more difficult
than the position of Cabinet Miuisters in Parliament. When a Minister of
the Cabinet brings in & Bill or a motion, he is sure of the ultimate backing of
the House, and if he fuils to secure that, he has in most cases to go out of power;
but when a Member of this Government comes to this House with a Bill or a
resolution, I am not exaggerating when I say that all the time he is trembling
in his shoes as to whether he will get the support of the House or not. I sub-
mit, Sir, that this state of affairs should not be allowed to continue even in
regard to Government Members, and nothing is more desirable than that they
should also have n sense of responsibility to this House. If I may be permitted
to do so, Sir, I should like to pay a warm“tribute to the keen sense of respounsi-
bility that the Members of the Government have shown to Members of this
House in spite of the fuct that by the Act they are not required to do so. It
is needless for me to say that the Indian Members are sure to feel that sense,
but I would «¢mphasise the fact that even the English Members of Government
have shown a sense of responsibility which is remarkable and which, I am sure,
will be an example to be emulated by their successors, even, by their Indian
successors.

Sir, I hope you will forgive me if I exceed the time limit but 1 promise to
curtail my remarks.

Mr, President : The Honourable Member has already exceeded his time.

Mr. Jamovadas Dwarkadas : I shall endeavour to bring my remarks to
& close in & very few minutes now.

8ir, so far as responsibility in the Central Government itself is concerned,
I do think that 1 bave established a case for it. So far as full provineial
autonomy is concerned, I do not think that we are in a position to say whether
dyarchy has succeeded in the Provinciul Governments, but we have the opinion
og a responsible Minister of the United Provinces, my friend, Mr. Chintamani,
who says that in the United Provinces the system has succeeded because dyarchy
has been on paY]er and that the Governor of the Central Provinces has taken
Ministers as well as Members into equal confidence ; that, therefore, accounts for
the suacess of the system in the United Provinces.

Sir, that very success encourages us to believe that if full provincial
_sutonomy was established in other provinces, there would not be the slightest
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ground for fear that responsible Ministers would not recognise alone with their
responsibility to their constituents, also their respousibility to Parliament. I
submit therefore that I have made out a case for conmsidering the question of
introducing responsibility in the Ceuntral Government and of establishing full
provincial sutonomy in the provinces. 1 also venture to submit that all these
methods require that the whole subject should be ccnsidered by a committee
and should not be decided erbitrarily. I hope therefore that the Government
will scoept this smendment and that Honourable Members of this House will
acc.rd their support to it.

Mr. President : Before I put the amendment I had better remind the
Heouse of the exsct position in which we stand. I need not put the Resolution
88 it is well known to Members of the Assembly.

There was moved by Mr. Agnihotri just before the adjournment on the
last occasion, the following amendment, to substitute for the original Res.lu-
tion the words : .

‘With a view to very early conferment of full Dominion Self-government in this country,

this Assernbly rocommends to the Governor General in Council, to appoint 8 Joint Committee
of both the Housos of the Indian Legislature to frame proposals for :
(a) The transference of all provincial subjects to the administration of the Governor
acting with Ministers responsible to the Provincial Legislature ;

(%) The transference from among the Central subjects of all subjects except Army,

.

Navy, Political and Foreign Departments to the administration of the Governor
Geuneral acting with Ministers responsible to the Indian Legislature ; or confor-
ment of increased powers and control on the Indian Legislature over all the
departments of the Central Government. ’

since which an amendment has been moved :

‘ This Assembly recommonds to the Governor General in Council that he be pleased to
appoint a Committee consisting of officials and nou-oflicials including Members of the Indian
Legislature to consider the best way of brix\ging about Provincial Autonomy in all the
Governors’ provinces and of introducing responsibility in the Central Government and to make
recommendations.’

The smendment moved by the Honourable Member from Bombay I
ropose to take as an amendment of the original ameadment moved by
glr. Agnibotri.

Mr. E. L. Price: Sir, it was with great regret that I found that
Mr. Majumdar secured a place for his Resolution, and I was very glad of the
adjournment of the debate the other day because it gave me time to think over
the matter; and I have come to the conclusion that I am opposed to the
Resolution itself und to all and sundry amendments thereof. The reason is that
I am a moderate man and 1do not care for revolutions more than oncea year.
Now, Sir, 1 would lay great stress on the fact that this year we huve already
had in India a great political revolution, and 1 would like just to indicate the
lines on which, 1 think, that revolution has taken place. Mr. Majumdar has
endeavoured to shed the worthy reputation he earned last Session as a humourist,
but T would much prefer that he would endeavour to retain it. He quoted to us
Chandra Gupta. Now, Sir, the rule of Chandra Gupta was a personal one. He
was an orthodox Hindu and therefore Brahminism flourished. Mr. Majumdar
also quoted Asoka. Now Asoka wus a Buddhist, and because he was a
Buddhist, Brahminism no longer flourished. In both cases the element, the
determining element, was that of strong personal rule. If we go on to the

time of the great Moghuls, is ther¢ any change ? Ien’t it true of the great
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Moghul ‘ whom he would, he slew, whom be would, he kapt alive.’ Becanse
Akbar was tolerant, the administration was toleront; becsuse Aun wes
intolersnt, the administrution was intolerant—the strong personal element of
rule still prevailed, and when on the ruins of the Moghul Empire, und | might
almost say ‘' fasie de mieuz’ the British raj took over, the

element still prevuiled and has prevailed up to within the last 12 monthe,
Akbar rode 220 miles in 48 hours to save from suifer a Hindu prinoees,
and that is a fact which will never be forgotten to his credit, Job Cﬂook
rescued with his strong right arm that Hindu lady from the funeral pyre whom
4ie afterwards made his wife,

You see how personal will overrides everything else, whother that of
an Emperor or simply of an administrator ? In 1826, Lord Bentinck forbade
#witee by Jay. Cananybody claim that Lord Bentinck, when he forced that law
on the country, had the support of the country or even of his own councillors ?
It is on record how much many of his councillors were against the measure,
for they thought that it was contrary to the wishes of the people. But personal
rule in superiority to all laws and rules such as I have mentioned still
obtained. Later, these very reforins under which we sit here—does this House
realise how greatly the personal element prevailed in forining theum, the personal
element in a strong Secretary of State and a strong Viceroy, Lord Chelmeford ?
] have not done with the strong personal element in the rule of India yet.
In September 1920, when the Government of India in the Imperial Legislative
Council had an automatio majority, the same automatic majority that passed
the Rowlatt Act still re.nained and passed the law that the gold sovereign was
worth Rs. 10. This in defiance of the fact that the market has always been
far above that and even up to double. Another instance. According to what
Y understund is an accepted fact, the Ali Brothers in ocertain speeches had broken
the law. The question was whether they should be prosecuted for it. Lord
BReading, the Viceroy, decided that if they apologised for that offence, they
should not be prosecuted. It is the same principle of this personal rule. Again,
take Sir Thomas Holland’s unfortunate affair. What was the offence ? Not
¢o much, 1 think, act ng in a strong personal way as acting on the mistaken
assumption that his personal decision was the ision of the Government of
India. That would seem to show that still the Goyernment of India holds
iteelf above the law. Bir, the element of personal rule bound by no constitu-
tional legal limits is still very strong in this country, and the whole attempt
of the Heforms is to change it. f lay the greatest stress on the revolu-
tionary change which is involved to change from personal rule to constitutional
rule. Do Members ever realise that the very corruption we discussed in this
House is really nothing but an element of the old idea of the personal right of
the man in suthority to do as he pleases? 1t is almost impossible to put power
in the hands of certain persons without their conceiving they have the right to
wse it a8 they will, even thougb not always in-accordance with the highest
virtue, Now, in a pamphlet I find on my desk from Mr. Sachngi‘.ri Ayyar,
g:rnﬂemm, & Member ofp this House, with whom I have personal friends i?_ ps

whom I have high respect, I find he h{; great stress on- the ides of t.
Assembly being competent to do this and that. But, Siy, I must puy it that ¢
basis of these Reforma is far broader than this Assembly. The basis of theee
Reforms must be the country iteelf and the constituenciés which send Nepbene
Bege.  Are these contityenien ripe for the elimingtiop of the per
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substitution of the constitutional yet. I do not find it is so, Sir. Igall the consti-
tuencies, to 4« more or less degree, I find the eraving for 'some‘aﬁng ke the
djotam of » quasi-God or a hero and a willingness to accept dictation from
such a _ganon in a most extraordinary manner, which, believe me, is absolutely
ﬂoesl le in a really constitutional demccratic state. If 1| believe in the

orms, if I have done my best to help them along and to persuade everybody
within my orbit that they are wuorth trying, it is with this idea that as ‘we
advauce aud take each position, we must coneolidate it and not dissipate our
chanoes of finsl success by too rash a forward movement. As a matter of fact,
we have gone a certain distance. The revolutionary changes are constitu.
tiopally 80 great that even wheg Government comes to us for Re. 2 lakbs to
bring w&: Committee to Iudia, the money is denied and the Commit{ee
canprt came. That could nit have happened last September.” Now, as a
matter of fact, baving advanced so far in a brief six months, I still say that no
one can si1y that we are sble to advance a great deal further on this line. 1t
will take time to try and to prove, and it is possible-—I am not saying it is
likely, but | d~ say it is possible—that it may turn out thst aofter all, the
advance in this directivn of a constitution based on democracy which depends
nat only on the ubilities of the Members of this House but on the political
capacity of the constituencies from which they come, will be found premature.
It is possible that we muy even have to retrace cur steps and make anBther
start in another direction. For the peace of the country and for the safety of
the country I oauti n moder.tion. It is not merely a matter I find of a
pumber of men in this Assembly beiug very anxious for further political
reforms. At the same time there is combined with it an npparent desire to
wesken the Executive. One or the other at a time. Thc combinatirn of the
two, | suggest, is most dangerous. Let me give some instinces. In 1689,
we h.d our 1.8t revolution in England, practically bloodless. James II went
outand William 1II cime in. The two previ us Ki:gs, Charles II and
James Il had been the pensioners of France, snd France had taken the opFox-
tuvity to encircle England with an iron ring that pertended her defeat.
William 111 took another course and smashed that ning, and we have met
Franes aver since as equals. But why was this revolution s» smooth and
bloodless ? The mew adminjstration, the new ocourt, displaced none of the old
executive. Affairs went on in England «s before. The only exception was,
1 think, certain noosjuror bishops. When the Czar wes dethroned and
Kerensky came to power, there are some pegple who suppose that if only his
Government had remained in power, all would have gore well. I do not
think o, because g8 Kerensky came into power, he destroyed the old executive.
In.the Freych Revolution, in the seme way, the revolutionist Robespierre
destroyed the old exeoutive. When Napoleon became the first Consul, his
first axioty was to restore it, and he scoepted back ard gave office ugain to
every man who would acoept the new regime ; and with Napoleon’s restoration
of $he exeoutive, the country agsin rose from ruips to ﬁeiug the first in

Eugope.

. What was greater than the revolution in German{? When the Kaiser
nd his son and his Couxt fledinto Holland, the country was loft without a
. .1t Jooked ss if the whole administrstion would break down. Further,
ir armies were still in the field, defeated and in retrept and oompelled to
sup for terms on what conditicns they )pdight. The new Republican Govern-

ot that took over, howeer, matntained the old exooutive aud in apite of the

g
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disasters that overwhelmed Gernany and all her trcubles and the severe
econnmic conditions that now provail aguinst her, the country has maintained
itwelf in comporative peage and quiet. So, Sir, while I object to further con-
stitutional change at this moment not fur my own sake but for India’s, still
more do [ deprecate those efforte of further revolutionary political meusures at
the very time that a great number of persons in this House are anxious to
weaken the present execative. I opE.-me the Resolution, I oppose all the amend~
mente, 1 oppose the whnle thing lock, stcck and. barrel. | .

Sardar B. A. Dalal : Sir, at the outset let me assure my Honourable
Muhammadan, Hindu and other brethren in this Assembly and outelde that
T have not the slightest intention of offending their feelings, nor that 1 am in
no way less anxious to secure us Responsible Government. ,Let me further
assure all of you that ) am not expecting any favours from Government for
myself, but what leads me to believe and I contidently trust that good many’

onourable Members here and outside will go with me ‘in a great way that
our friend, Mr. Majumdar’s Reeolution is prewature, and hence I rise with due
deference to him and to his supporters to oppose this Resolation on following

groupds :

Firstly, because that we have not been given sufficient trial in the Reform
New Scheme. We all know that Romo was not built in a day, in the same
way we must trust in Government, have patience and perseverance to. secure
our real and long desired aim, vsz., Responsible Government. -

Secondly, because we have been given many additiomal powers in the
Reform Scheme, and not only that but in both our Councils and in all Pro-
vincial Councils the non-official Members have an overwhelming majority, so
that when rea! {ime comes, we can very well urge and press (Government to give
us Responsible Government. Good many Members OP this Honse and outsidé
will no doubt ask me bas not yct that time come ? To which 1 boldly say, No.
We do not wish to imperil the welfare and security of the country by undertak-
ing 8waraj before we are in a position to earry it on with success and confidence;
more especially when unrest is prevalent and we can see with our eyes open thit
there is no real, internal and genuine unity at heirt in many, many diverse
communities of India, and | am very much afraid that there will be no genuine

t unity for a long time yet. Look at the present Moplah horrible and
most abominable deeds in Malabar. Many Muhammadans have ruined
Hindu temples, converted Hindus into Moslem religion by force, looted their

roperties and, last but not the least, heing not satisfied with so many strocious
geeds they ventured to commit rapes on young Hindu girls of high repute
and esteem. Do you ever think that Hindus will ever forget these intoler-
able and undesirable grievances when their time comes, Look at the magnificent
and generous hearts of British that they behaved themselves quite gentle-
manly and never polluted and demolished Mosques, eic., although Turks
fought against British with full might and power.

Thirdly, we have not yet proved ourselves competent enongh"to mansge
District Boards 4nd Municipalities successfully and therefore our British
Govétnment have been reluctantly forced to suspend some Municipalities,
What does this go to prove. o .

Fourthly, our British Government have been graciously pleased to confer
very high ard most responsible posts on Indians in good many departments of
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Government and will no doubt give further many responsible and -high posts
to Iodians of ability and good birth whenever further vacancies occur in
future. Kindly wait and see how they successfully carry out their responsibi-
lities, 1 have no intention whatsoever to cast any slur on their abilities and
I am confident that they will discharge their duties to the entire satisfaction
of Government and people as well. !

Fifthly, it is only education, development of Industries and Agri-
culture that will no doubt lead usin future to reach our long and ardently
. desired aim, vsz., Swaraj. I must say Government bave done . as much
as they powsibly could in these subjects as far s¢ their financial circum-
stancos allowed, but at least to my mind it was and is the fault of Indian

rents that they did not and at present too do not care much for sound and

igher education. Looking to the entire population of India I make bold to

" say that they have acquired very little edueation which is merely a drop in an
ocean anit have done very little in Industries.

Sixthly, I am informed and, 1 believe, | am rightly informed that Indian
" Civil and Medical examinations are to be held in India. We shall have
Supreme Council, Forest and Agrieultural colleges, Telegraph and Imperial
Police Institutions,—and Territorial Force on a very large scale are to be estab-
lished in India. We have got repeal of Repressive Legislation.  \What more
do you want for the presant ?

Mr. K. Ahmed: On s point of erder, Sir, Is the Honourable Member
speaking for the Resolution or any amendment ?

Mr. President : That is not a point of order.

Sardar B. A, Dalal: Seventhly, is it not a fact that all the Indian
independent Maharajas wnd Chiefs sincerely wish for the continuance of
our just, peaceful, religious and moral preserving British Government ? 1 firmly
believe one and all ¢in not deny this fuct. Hud there been no piramount
power in India, I am very much afraid, there would bave been mo peace
and prosperity -as hitherto exist, but on the contrary there would huve been
anarehy in whole of Iudia, as was previously the case under Mogul and
Hindu rulers which can be casily proved from old historieal books. By
the grace of God, such is ypt the case now, and peace and prosperity are
wevalent in greater of Indis and there is a proverb prevalent amo
indiam that lion and lamb can drink water in one tank in British reign,
Now, then, in that case, will it be proper and quite just for us toassk
for Responsible Government when we are not yet ready for it? We all
. very well know & proverb * Deserve and desire.” I am of firm belief that this
proverb can only be achieved by aoquiring sound and sufficient education and
extending industries in which we sre stilf very very backward. What is the
,reason of this backwardness ? The reason is that we the Indians are not at all
enterprising and have no patience and persevernce and strong will power to
c.rry out their enterprise successfully, and if one, unfortunately, endangers
himself to take the risk, he is not only laughed out but many a time discouraged
by his brethren and relations, Amonget the British such a man would recejve
praise and encouragement. We the Indiavs are very much benefited by the advent
of British in India, so much so, thet we have now railways in greater part, .of
India, cannls, telegraph and telephoue eervices not only in one city but from
Bémbay to Poons, from Delhi to Lahore, eto., all sorts of postal £ cilities,
elestrioity, wireless telegraph across the oceans, waterworks, very short, most
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expensive, vast improvements in commupications in most ditBenlt ooimh;{,
wonderful roads taken across mountains and even through mountains tnnuels
which were 1 believe not even a dream in ancient times to our Hindu and
Muhsmmadan rulers. 1 would respectfully ask Honourable Members in
this Assembly and people outside to read the book called ¢ Blessings of British
_Rule in India ° by Masulvi Tdris Ahmed, B. A. T respectfully askour benign
‘British Government to get this book tragslited in all the vernsoular langu

of the districts and distribute them ‘freely. 1, on my patt, am quite ‘pi
“to get it translated in Gujerati language at my oost, {f 1 am allowed %o ‘do “so
by Government and the author.

Let me again assure all of you in this Assembly and people outside that it
- must not be inferred from my objection and from my plea for caution ‘that 1
am not keen to attain responsible Government but 1 most eonfidently  tell you
- that T am as keen ae you all are here, but I must make bold to ssy that it is
re as we are not yet ready. We must wait and keep p.tienoe -and
" do our Jevel best to attain our long and andently desired goal by being ourselves
;;orthy to rchieve our responsible duties with credit and sucoess in near

- fatore.

With these few remarks 1 wish to take my seat.

Rao Bahadur C. 8. Subrahmanayam: BSir, the subject under dis-
cussion is of a very wide and far-reaching charseter. Well, T was sccused on
» former occarion by my friend, Munshi Tswar8aran, that 1 was poesessed with
the devil or the malady of caution. True, I vm possessed with that devil, but

“with all due respect to my friend I must say that his speech ‘delivered in the
moset fegulsr cpiscopal manner, which befits him so wel in hiz =reech
88 well as in his appearance, has mot yet driven or exercised that devil
out of me. Equally my friend, Dr. Gour, tries to pound me, slash me,
with his uniformly enphatic and heavily weighted speeches. 1 feel'that
T am not the only one to be under his hammer. Probably every one in
this Assembly has a share in it, and, »8 the weightis equilly divided, T feel
‘the greatest consolation that I have got so many others to share with me the
tribulations which he inflicts. Therefore. birring these two le rned friedds, for
whom'T have the highest respect, the question arises whether constitution-
making is not a very plesint oceupation. 1 consider it is vn nvigorting
oocupstion which stimulites the brin ond whi¢h stimulates, when opportamity
' Wrises, the tongue, Constitution- nakitiz was a pastime indulged in by a great

*'¥aany .people, qu';iiﬁed or not, béfore the Reforms were anmounepd and, when
‘the %r’w were snnounced, there were s good many people who cameé-out with
_‘¢ritfcisma.  And the st remirkable feature of ‘this constitution-making is
" ‘that our achool-going elders-—they are not yonngsters—have tiken s great
"pleasure in it and have demonstrated the practical inutility of thete Reforms,
E absenting themselves from and abandoning tie schools in which they were.

80 constitution-making has been the ocoupation of all, whether qualified ornot.
"Well, for n short period, during the lust seven or ‘¢ight mohths, therd has been
a oMl ; we have not heard much of constitution-making. Now, we stirt ygiin.
"WeN, is it right that you start this game of constitution-making ? ~"Well,
among ocertain gentlemen, there is a feeling that the Assenbly is not-quite
. good anopil’: company for them. There is sush a lurking focling -in‘the'itind
“"of Mr.Seshagiri Ayyar'who is here ‘in this Awesmbly by -the griie 6P'the
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Government of Madras who with good sense have resommended :ifm asa
.fienaber of this Assembly. Heat one time held s very stromg epinion that
‘this Asssmbly should be dissolved. 'Well, the dissolution of the Assembly is
'« matterprovided for by Statute. Why Mr. Seshagiri Ayyar should huve been
-90 hasty 1 culling for a dissolution of this Assembly and starting on a pew
_wonstitution be hus not yet expluined to us. He presented to the Assembly
three different bases of constitation. Well, that reminds me of the story of
'«am ‘eminent connsel who was presented by his client with three different lines
.of .defiemoe, all based upon the common ground of an alré/, and he was, given
the choioe of taking one of the three. Well, it was in that same epizit that
three differont bascs were offered for our discussion. One of them was the
instant resignation of those unfortunate Indian Members:of the Egeoutive
Council. Why an cxeeption should huve been mude in the csse . of the

. iHonoursble the Home Member uni of the Horourable the Finance eber,
- he emld not say. It would be a jolly good thing if the Home Member could
resign and seek election after all that is attributed to him in eonnection with
the Punjab and other provinces, and also if the Finance Member, with the
- burdens of tixation which he has imposed, could face the music in Bombay
--emd Caloutta. I refer to these things becanse once we start constitution-
making, well, we donot know where we shall land ourselves., We have got a
‘wtatutory constitution »t present. Is it not good ¢o evolve out of it something
bam];yri somtthing to our liking, or are we to start without a. call to tisker
with it. :

There is onc other aspect which. is a more serious one.

Have we 6 mandate from the country to sek or call for any change ? Now,
‘dur position in this Assembly is rather peculiar. We are often:told that
- Members of this Assembly represent none but themselves. That is the slogan.
* “Fhey all say, the country does not approve of the Reforms and, therefore,
-who have entered this Assembly do not represent the eountry. That is :dhe
“most clamorous and most vociferous view put forward, Well, so fur ss we
“herenre concerned, we have received no mandate from the provinces, :Sefar
‘ns the change reganling the Provineial Councils is coneerned, will it:net ibe
‘wise'to wait till they themselves moke a pronouncement on the experiments
‘they aremaking ? No Couneil hns as yet put forward any demands for a
ohange. But supposing we ‘suggest changes, is it not necessary that those
“shamges should ' be approved by those Cotineils ?  Some Councils, vt -any aate
‘the Countil of my province, sten to be watisfied now with what:shey -have
‘got ; they do not seem to be dissatisfied with the oconditions under which they
-ire'now working ; #t any rate there is-mo expression of opinion from ' thut
“Council thut the system under which they are now working 1s unsutisfuetory ;
~and'T have'not heard of any complaints from other provinces. Now, there
is one other difficulty about the venture on which weare ecalled wpon’to
‘enter. We appoint a Conmitbee. Speaking for myself no Commitbee will
un me unless it is a Co.nmittee of the whole House. A dozen men ahosen
“from this Assembly and from another pl:ce and sitting .and dmfting ‘s -mew
‘constitution for us will certainly not meet with my approval ;!because Isthink
the constitution chould be one t{lat I have promulgated and f .have -helped to
‘dotdeve. Therefore, | should think, whatever be the upshot: of thisidiscussion,
‘it is & syatter in which the Assembly ought to -take some 1of these:points tato
“ponsiderstion. '#Hs there'been s demand in regardito this imatter-? Wall, 1
Uhave Jiist row seen - wiktten ' inemorandum addressed, I wuppees, -teall
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Members of this Assombly. One of the points . taken in it is this : that in'ho
country outside Indis do Members of the Civil Servioe attuin Cabinet radk.
Here, again, there is a great fullacy which all political studints, or those. ‘who
olaim to bo political students commit. You'cannot pick out one solitary fact

-from any other constitution and then ask that a totally different oonstitution
should be engrafted here. It must be a symmetrical whole. 1f there is some

- polition} student or some political philosopher who oould give us a symmetrisal
whols and place it befora us and ask us to comsider it, it will be worth while

* spending time on it. But if each one who claims to baa politicsl student— and
at the present day every one in this country seems to be a political student—
m-mu us with theories, we must say, no. Itsecms to me, a person who

ias reached oertain conelusions hurls those conclusions at all and sundry. 1n
‘this state of affairs, we cannot understand the wisdom of picking out a péint
bere and & point there and presenting it to us as a feature to be adopted: in the
proposed constitution. 2 ’ '

Well, Sir, my difficulty is not merely a temperamental one ; it arises out
of the very serious disturbance which it causes in our outlook and 10 our methods
of work. Another argument that has been used and will be used very steongly is
that we must placate somebody outside. Now, who arc tho persons outside
-whom we should in all seriousness and earpestuess try to placate ? At present
the prevalent feeling, judged by speeches and writings in newspapers, is  you
shall have nothing to do with the Government ; nothing to do with anything,
anybody or any systemn which has the rémofest connection with the nt
Government.” That is_we should not touch this Government or its offshoots

.+even with a pair of tongs. That is the feeling that is proclaimed. Then we gre
told that there are some people. outside who are sitting on the fence. Ilutha$ a
presentation to be offered to ue that we should go out of our wni to
time-servers and to those peaple who are sitting on the fence ? Isit a decent call
upon our intelligence, upon our integrity snf upon-our public spirit to ask us

-to do certain things, not for thgse who ask, not for those who ask us
in some form or other, but to do certain things for those who will not agk and
who do everything to undermine our position, and at the same.time who will
sit on the fence ? That seems to me an undignified position to take, either
for this Awsembly or amywhere else. 1t is talk like this which, I suppose,
ives room for all sorts and conditions of criticism. Well, I am glad li:mke
t, because my friends who follow will have an opportunity of . demolshing
me. If I had spoken Jast they would not have an opportunity. I join
with the others.that we want more and more and more ; but I also -think that
it is better that we get to work in matters of this sort with a great deal ,of
thought. [ do not by that mean to say that there is no ambition in: this
House ; there is plenty of it, but it should be the sort of work which ought to
be done #s & preliminary, to be settled beforehand before launching out on
s disoussion. in this Assembly, 1f my learned friend, I}r. Gour, and, my
respected and really lcarned friend, Mr. Majumdar, could get together and
draft u coustitntion and give us the details, the shape of what they want,
something definite in fact, we eould then sit together and give our opinion. A
large order like this, that we want changes,« that some one whom we de,not
know, soms here and some there chosen at random to draft something, is very
vague; and 1 submit, Sir, that is & thing with which 1 cannot agpee ;. I .do
‘not want $0 -surrender my: judginent at this stage to the opinions of $he
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conclusions of a body about whom I do not know, and I sheuld know -where 1
am. Isay this with great respect to the wisdom and humour of my learmed
friend, Mr. Majumdar ; because his great sense of Lumour ought to have told him.
that he is placing this Assembly in a very difficult position, putting one section
aghinst another, one Member against another, and dividing us and enjoying
in his grim humorous way the soene that he has created in this Assembly.

T must say that my Honourable friend, Mr. Majumdar, is unconscious of
the fact that he hus raised & ghost by his proposition, and it proves that he
cannot be without s senso of humour by bringing forward his Resolution before'
this Assembly, ’ o v

Dr. H. 8. Gour : Sir, in rising to ::f;port this Resolution and in moving-
my own . amendment thereto, I congratulate ryself that I have lived to this'
dey to be able to raise my voice for the liberation of my motherland, and in
doing so, 1 shall not wery the House hy any reference to first prineiples or go
back to the histaric ar epic lore of this country, but ask Honour:ble Members
to consider the facts —not any unusuul statements made by the Secretary of
State to intarviewers or to members of the Press,--but statements made from
his place in Parliament, and to consider the message sent on the eve of the
enactment of the Government of India Bill by the Mother of Parliaments to
the infant institution which it intended to create in this country.. When this
Reform Bill was the subject of discussion in tho House of Commong, Honour.
able Members will find that the Secretary of State in commending it to the,

House used these deliberate expressions. He gaid, ‘I cannot reiterate too often
that the basis of this whole policy is of a transitional nature. You want to
get on to something elsc at the earlicst powsible moment.” ‘Ihen, Sir, when
this Bill was finally passed by the House of Commons, the message which the
acoredited spokesman of that august body sent out 10 this country is contained
in the following pregnant words. Speaking on bebalf of the. House of
Commons the Secretary of Stute said:—* We oan say, as I should like to say,
with the authority of the House, to the peoples of India : . : ''he future and the.
date vpon which you realise the future goal of Self-governmient are. with you,;
You are being given great responsibility to-day, und opportunities of consulia-
tion: and influence on other matters in which for the present we keep respon-
sibility.; You will find in Parliament every desire to help and complete the
tesk which this: Bill. attempte, if you devote yourself to use with wisdom.,
with self-restraint, with respect for minorities, the great opportunities
with which Parliment are entrusting you’.’” This is the message wﬁoh oons,
eluded the :labours of the House of Commons on the Indian Reform Aet, and
1 agk you, Sir, if the condition laid down by Parliament in their message to
India has not been more than amply fulfilled. :

1 venture to think that it is now an accepted fact that the balance and
}faponaibility which has been acknowledged by two Officers, by the Honourable
Leader of this House, and, last but not least, by the ident of this
Asborbly, ‘are testimonials which cannot be lightly ignored, and 1 assure
HStgurable Members of this Houso that the time is now ripe for a further
advance, notin the la of this House, not in the language of an officinl
of the Cabinet, but in the deliberate language of the collective opinion cf the
House which constitutes the Imperial Parliament. C

-+ I think, Sir, it is too late now to talk about personal rule, a strong
Exeoutive, und things of that character which might bave been relevant
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befere the solemn declaretion of His Majesty’s Government in 1917. I feek,
Sit; thut my friend, Mr. Price, has unearthed an old oration of his whish
preseded the inauguration « £ the Reforms whish constitute the Magaa Chastd.
of Itdis. 1 submit, Sir, that it is too late in the day to talk about the.
neoeseity ‘of per rule or the charm and strength of an Exeoutive. We ame:
obliged to find a democarstio form of Government. for this country, and
lot me semind Homourable Members that only & few months ago when our
ives eat in the Iinpenial Conference, thay were described not Ql-_ﬁhp_.
tatives of a dependency but as the representatives of the Dominion.
of India. India ﬁnﬁ » place as an independent unit of the British
Comntionwealth it the Leigue of Nations, and when the British Cabinet
liois out to other nations that India has an accepted plave as an inde-
ent unit- round . the table of the Imperial Conference, can she deny to
that indepeadence in her dnmestic relsdions with the Supreme Govem-
ment ? 1 submit that these are questions which eannot be }ightly pussed over'
at thty have been by previous speakers, particularly by my esteemed snd learned'
fidond, Mr. Subrahmnuayam, who addressed his remarks to me before 1 had
actuslly opened my mouth. Now, Sir, it has been said by my Honoumble
frfenid, Mr. Subrahmanayam, that there is really ro popular demand for the
sdvancement of our clsim. I am sure that my Henourable friend will agree
with me that except perhape in the doubtful case of the reforms of 1882, mo
mnhr feeling, at any time ahywhere else in the long history of thie world,
a8 ever given pace to a constitutions] reform.

- 1f my friend will read the illuminating pages of that grest historian and
12 ¥oox constitutional lawyer, Viscount Bryce, he will find
: ’ the following pregnant sentence as summiag up the
constitutional history of the world. In his first volume on * Modern Demo-
crucies ” at pages 35 and 46, we have the following sentence which you will find
duborited throughout that Chapter. ‘ Nowhere have the masses shown &
kéon or abiding desire for political power.’ Sir, it is & notorious fact that the
muses nowhere have led revolations or evolutions, which have always been the
ottepme of the agitation led by the eduoated middle clusses. Can my friend
denty fhat the intelligentia, the educated middle classes of this country, awe
not olumoaring for reforms? Can my friend deny that throughout the!
sud breadth of this country orgsnised political associations are with one breath
gm trgeat snd immediate reforms ? Can my friend deny $hat irrespective
of 'political differences, irrespective of differences in principles and pelicy, if theve
s ona poiné upon which they all agree, it is upon this, that India must now obtein
the sutonomous status of a Dominion ? My learned friend, Mr. Price,
axclaims ‘ No.” If he had just emerged from a politioal cave, I should not
have been surprised ut that interjection. Buthaving come from the busy town
of Kamchi, he presumably reads the daily Press. If so, I fvel not only surprised
byt astounded ut his ejaculation. Now, Sir, one of the Members of this -Iouse
id ;¢ do you want? You have not get a well-defined and well-cony
gwdgmd gl:n ofh:efonm upon El::;l;ﬂi;lhe w?l(lwernmant of Indj;;]lmuéd _llﬁt'g-’ z;ln;
Siz, 80 far a8 the fime at my di ill permit me, .T - y supply
that defect. Let me then goint out............. 1 '

. .The Hemoupahble the President : Let me warn the Mongurable Member
$hat di0;has airendy remehod bis. timo, Limnit, .

S
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Dr. H. 8. Gour : Let me point out to this House that so far as the
provinces are concerned, it is nmow a recognised fact that the duality of
administration has led to an ehormous expenditure which has made the whole
ad:ninistration top heavy. In Bengul, for instance, where we had before the
reforms only two Executive Councillors, we have now four Executive Councillors
and three Ministers, altogether seven officials. It is a notorious fact borne out hy
an appesl that would be made to you to-morrow thut Beng:l finances are on the
verge of bankruptey, and I may inform the House what 18 true of Bengal is
e(‘unlly true of the other provinces of this country. I submit, Sir, that with
all the advantages that this tentative proposal of provincial autonomy may have
brought to the provinces the provinces are now labouring under a heavy weight
of increased expenditure and with no possibility of additional taxation. The
Ho'ourable Mover of this Resolution said that we could introduce complete
proviicisl autonomy by enacting rules under the existing law. Well, in this
oonnection, I beg to point out to the Honourable Mover that even though all the
gubjeots of the provincee were transferred to the churge of Ministers, it would not
amount to provincial autonomy, becuuse, as the Honourable Mover will see, under
Section 45 of the Government of India Act, the Provinciil Governments would
still be under the general control and superintendence of the Government of India.
Similarly, my friend, Mr. Seshagiri Ayyar, suggests that the three Indian
Members of Council should resign, get re-elected and re-appointed to their present
offices, and then the millenpium would be reached. In his note which 1 find
deposited on my table, the same idea has been elaborggted at greater length.
Let me cxamine this fascinatirg suggestion. If the three Members come back to
this Housc after their re-clection-—let us assume that chey are re-appointed to
their present portfolios—what will be the result ? Their pay will not be on
the estimates. They will be still subject to the Government of India Act,
Scction 33 of which lays down that the Governor General in Council shall
have the superintendence, direction and control of the civil and military
government of India subject to the provisions of this Act and the rules there-
under. Their position, I submit, would be an extremely invidious oume. In
their self-political i:nmolation they would have resigned their offices and
come back to join a Government the responsibility of whichis to the Secretary
of Stite und not to this House. Further, Honourable Members will sue
that if these Members obey ‘you, then they may conceivably be disobeying
the orders of the Governor General in Council eollectively, made for the
purpose of cgrrying out the orders which are necessary under Section 33 to fulfil
their statutory duties. The position, I sub.nit, is an impossible one, and I am
only surprised that it came from so responsible a speaker in this Houso as
Mr. Seshagifi Ayyar.

I further submit, Sir, that the real situation can only be improved by
amending the Government of India Act. Because, assume for the sake of
argument that the Government of India were voluntarily to surrender its
power to this Assembly. What becomes of the Secretary of State and his
existing Council > Honourable Members will sce that under Section 2 of the
Government of India Act, the Secretary of State is possessed of the same
power of direction, superintendence, and contro! over the Government of India
as the Government of India possesses over all Provincial Governments. And
therefore even if the intermediate and subordinate Govermment of India was
to sacrifice its powers and delegate them to this AssemJbly, no great advance will
be made unless the Secietary of State’s powers aro circumscribed and: defined.

D
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These are the limitations under which we labowr at the moment and-
the reform, that 1 suggeet, and which I hope the Homouralile Mover will accept,

is the only. logical sequencc of his ution in' that we want a complete

revision of the Government of India Aot with a view to convert all proyinces
into federal States subject to the local Couneils on which must be conferred all:
aud complete provincial® autonomous powers. What we.want is that Section

33 which gives plenary powers of siiperintendence to ths Government of India,
sud Section 2 which gives certain powers to the Secretary of State be amended,

80 that the Government of India must consist or may consist of the same sort

of Government as we have in. Australia, Caoada and in the South Aftican

Dominions. We further want, Sir, that so far as the Secretary of State is

concerned, his Council must go and the Secretary of State for India must .
possess the same power and bear-the same rewponsibility as any Colonmial

Becretary, These are in short the’ reforms that we seek and my Honourable

and learned friend tells me I can only give a hroad outline of the proposal and

cannot work it out into details within the short ten minutes at my disposal

Now, 8ir, one word more ...,...

Mr. President : The Honourable Member is aware that he has already
excoeded the time limit and I must ask him to resume his seat.

Mr. Abul Kasem : Sir, there is an old English proverb that *8peech
is silver, Silence gold.” 1t would have been wiser or, at any rate, safer for
me to adopt that proverh, but s sense of duty und a scnsg of responsibility.
compels me to choose the less precions metal. At the very outsct 1 want to
tell the House, Sir, thit I only support the principle on which the Resolution of
my learned friend, Rai Babadur Jadunath Majumdar, is based. I appreciate
and admire his zesl, his enthusiasm and energy in the cause of the country
and I might add.that I share it in full. I mmn as anxious to get Self-govern-
ment for this country as snybody else and the sconer I.get it the better, But
unfortunately methods differ and mine and his proceed on two different lines.
Sir, & quarter of & century when 1 came into the srens of political life,
it wae considered dangerous n:foit required some coursge, some strength of
mind and some stimina to criticise Government officials or administrative
measures or administrative policics. Things have vastly changed since then.
.To-day I. feel that Government is a dead horse, whip it, however much you
like, and it requires a good deal of co and & good deal of strength of.mind .
and not a little stamins Lo speak out one’s own mind againes what are known.
as popular ideas or may T call them popular heresies. I will take the advioce:

iven to the Government by my Honourable snd learned friend, Rui Bahadur
?ndunath Msjumdar, I will take courage in both hands and spesk out my own
conviction, let the consequence be what.it may., 1 have said that I, want Selfe
government as muoch as anybody. elée and I want it.as.early as. possible. and L.
Wm,it by saying that the change of constitution, is. s very,easy matter,,
P OO Pass & ution in-thuHommommending,it.to thae Sepretary: of.
State for Indis, and he can de it.by an Act of Parliament pessed ut. » single;
sitting at Westminster. But.the other side of the question 1s the. proletariat, ,
the democracy. to. whom the power. is. to be transierred, whether it-is fitito.
undeitake that responsibility, Everybody wants power, everybody wants.
independence, but we aho@l' not forgetthat powers and righte. y with them .
their concumitant respousibility and duties, Are we propared mhamw
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tesponsibility and perform our duties ? I certainly heand with great interest
‘and amusement the : ted envomiums paid on this House by :no less
nages than the Viceroys of India, Lesders of this House and the
residents of the Councils. When 1 heard speaker after upeaker referring to
those courteous comments made by high officials and authorities, it reminded
mo of the story of the English school boy. His master once told him that ‘ho
was & duffer. The boy retorted by saying ‘Sir, you call me a dpffer. My
futher snys, I am clever. My mother says, I am clever. My sister says, that
1 am clever and above all T congider myself to be clever and youn are wrong in
saying that I am a duffer.’” We all think, that we are very good people. The
President says, that we have discharged our duties very well, © ourselves
think, that we have discharged our responsibilities, but t{le question is—Does
the country appreciate it and respond to the compliments paid tous? That is
the real test. It is the master who is the best judge of a boy’s mental capa-
city and not his father or his mother or his sister and I believe the country at
large is the best judge of the work of this Legislative Council and not the
President, or the Leader of the House or the Viceroy. 8ir, 1 do not waat in
any measure to belittle these compliments paid to us. But I cannot help
reminding the House that during the present Session we have had five non-
official days to carry on non-official business and I regret to say that I felta
little disappointment when 1 found that on each day we could not proceed
‘beyond one or two Resolutions and expressions of pious opinions and pious
sympathy, whereas in matters of modern administration and administrative
questions we chatter like the monkeys of Jakko. Thatisnot a very ‘business-
ke way of conducting procéedings and does not show much capacity for sub-
stantinl work. It is mo use shutting our-eyes to our own defects. Now, Sir, to
revert to my proposaland my method of getting Self-government. I appeal
to this House and I appeal to my countrymen who. are not within the
range of my voice that the real mecans of obtaining Self-government is to
educate the democracy and to prepare it for responsibility and educate
it sufficiently to disch that responsibility and, as to the second stage,
%:loted by my Honourable and learned friend, to make it learn to respeet
the feelings, the sentiments and the interests of the minority, while the
majority -does not want to carry things at the point of the bayonet.
Has that time come? Let us try and make that time come as early as we
ﬁl Let us make the proletariat active, cmergetic, and educate them. We
ad greay hopes of the Government of India Act, when it passed through its
various stages in the Houses of Parliament, but, unfortunately, as soon as it
cameé-into operation, a certain wave of .enthusiasm in this country and certain
incidents interrapted the work we had before us, the work of preparing the
ﬁlmletarint for their responsibilities, of educiting the proletariat in the
isch of their duties and the value and meaning of the franchise. ' ‘1 .ask
m:;ﬁeembdr of this House to put his hand on his heart and eay, though he
has been elected by his constituency, whether that -constituenoy was trained
or eduveted or knew what ‘were the principles-on which We were going to act
in this Assembly. These elections have-been held in a hole-and<corner fashian,
and =s Jotig as the electorates have not learnt to exercise the franchise properly,
#o'long it will be'neither sane nor wise to trust the whole power in the m
of ‘the prolédtariat. 1 do not for a moment mean to-say that my countrymen, ‘us
such, are not it 4o administer the country or to tdke over the responsibility of
e admimistrdtion. No mtion in the world can charge ‘the countrymen of Sir
Baddr.Jtng, gir'{, Madbave Rao, Sir Shesadri Aiyer, Romesh Chunder Dutt,
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Behari Ll Gupta, Kazi 8hahabuddin and last, but not least, Lord Sinha of
Raipar, with being unfit to administer the affairs of their own country., The
Rosolution does not want to transfer the administration from the white man
to the blick, but the real issue is the transfer of the administration,
dimctlg and immediately, to the proletsriat, and the question we bave
to judge on its merits is whether the proletariat is prepared to accept
the responsibility. History, and history alone, should he our guide
this matter. And what are the lessons of history? There are three
countries which sre in my mind at the present moment, England, France and
Roussia. Let us look und see what has been the development of representative
institutione and of democratic systems of Government in England sinec 1832,
to which reference has been made. It has been peaceful, gradusl and progress-
ive. Look at France. There was the overthrow of one (Government, an
sutocratic Government and the proletariut took charge of it, but they bad to
back to the system of absolute autocracy to save themselves from that
ocracy. Lastly, the example of Russia is before us and we should profit
by it. 1 have been a critic and 1 may add a hostile critic of the administration
for more than 27 yesrs. 1 know that it is anything but satisfactory. 1 know
ite defects and 1 know ite shortcomings, and J would wish them to be
remedied, and I think this House has some power at least to remedy them.
But, at the same time, we should not shut our eyes to our own defects, and, in
our attempts to save ourselves from the bureaucracy which at present rules us,
:Le should not commit the greater error of ‘falling from the frying- pan inte
e fire.”
8ir, I have taken a good deal of time in showing that we ought to prepare
ourselves for this. By this I do not mean it to be understood that 1 do not
share the feelings of my friends on the other side, and, if I have not said all
about our desire to get Self-government and the rights we claim under it, it
is simply because it has been said more eloquently, more ably, and with
greater force by my Honourable fricnds. 1 only want to direct the attention of
the House to the other side of the picture, and I hope I will not be misunder-
stood either by this House or outside. I can assure my countrymen here and
elsewhere, that as soon as the proletariat and the democracy is made fit, is properly
educated and is strong enough to bear the burdens of this Empire, nothing can
keep them out, and 1 will conclude by repeating the memorable words uttered
on a memoruble occasion by Mrs.—1 beg her pardon—-Srimati Berojini Naidu
that ‘ God will not and man cannot keep you out of Self-government if you are
fit to take it.” I would sdd, ‘ God will not and man camnot give you Self-govern-
ment if you are not fit to take it,’

With these few worde I wish to say, that as a practical man, I would
refer the amendment moved by Mr. Jamnadas Dwarkadas to the original

%.esolntion as put forward by Mr. Majumdar,

. Bir Jamsetjee Jejeebhoy: If I rise, Sir, it is with & view to dissociate
myself and my community from the views expressed by Mr. Dalal. While
agreeing with him wholeheartedly in all he has said about the benefits of
British rule, I must dissociate myself from the opposition he has shown to the
sppointment of a Committee as suggested by my Honourable neighbour (Mr.

amngdas Dwarkadas). I do not wish any Member of the Assembly to
away from here with an impression that we, Parsis, are not beholden to the
Hiudus and Mussalmans for the protection they have afforded us for the last
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1,800 years in their land. It is true, Sir, that until the advent of the British
we had not made our mark in the history of this courtry, but I will ask you to
remember that the general standards, as judged by the present day standards of
education, material prosperity and industrial development, were not worth any
notice. 1 venture to submit, Sir, that, if the Parsis did advance in various
walks of life under the British rule, it would bo ungrateful on our part if we

ut stumbling blocks in the way of the advancement of the children of the soil.

t is, in my opinion, our clear duty to advance the cause of India on the pro=
gressive path of Dominion Sclf-government under the British Crown.

With these few wonds, Sir, I will support the amendment of
Mr. Jamnadas Dwarkadas, which he has moved with the soundness and
sobriety which usually characterise his utterances. ‘

«Rai D. C. Barna Bahadur : 8ir, in my humble opinion, Mr. Jamnadas
Dwarkadas’ amendment should hold good. Let us be judged by an independ-
ent Committee, whether we are fit for diarchy in the Central Government
or whether we are fit for a full instalment of Self-government in all its branches.
This Committee may find that the present reforms are inadequate and should
be supplemented by more powers given to the people through their representa-
tives, Till then we should wait and see. We should not be afraid of being
judged by a Committee. Rather should we be glad of it. Now, therefore,
the House may be pleased to see its way to ask the Governor General in
Council to appoiot such a Committee.

Sir, I am hopeful that such a Committee will report most favourably as
our work in these Councils has given nothing but satisfaction to the people
and Government alike. Therefore, | submit that this amendment should
accepted. * Deserve and desire ’ should be our motto.

The Honourable Sir William Vincent : Sir, I think it would be well if,
in the first place, the Assembly were quite clear as to what the various proposals
before them to-day are. The effect of the original Resolution would be to give
complete provincial autonomy in 1924, to constitute a system of diarchy in
the Government of India at the same time, and to give complete responsibility
in the Government of India in 1930 or, according to another motion by
Mr. Seshagiri Ayyar, in 1927. There are many amendments to this propasa{
the chief, outside the proposals for n Committee, being t» give provincial
auton my at once and, similurly, to inaugurate a system of diarchy i the Gov-
ernment of India immediately, giving in fact complete control over the Govern-
ment, save in oneor two subjects. I notice that one amendment, thit of Dr.
Gour, proposes even to transfer the control of the Army immediately to the
Assembly. This is a point w.rthy of particular consideration. The Resclution
therefore really invites the Government to propcse a radical and very great:
change in the Government of India Act, ngen that Act has not been
completely in force for a period of nine months. Ibelieve I should be right in
saying that some sections have not been in force for six months. But I am
not quite certain of that point. It is a tempting proposition obviously to
Members of this Assembly, and it is natural that they should desire to increase.
their direct iufluence over the Government of India. Further, I must admit
that they have done much to justify the demand. I have never been backward
in. acknowledging the assistance that Government has received frem this
Asserbly, 1 have always realised it, and, 1 think, I may also esy on the other
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‘band that the Government have gone as far as possible to meet the ‘Assembly
in all legitimate demands. The position of the Gov t of India in regard
to this amendment is, however, one of great difficulty é;[ want to cite to the
‘Assembly, first of all, what the lel? of His Majesty vernment laid down
‘on the 20th of August 1917 was. 1 cite from the speech of the Secretary of
State :

‘ The policy of His Majesty’s Government with which the Government of Indin are
in complete accord, is that of mereasing associstion of Indians in every branch of the ad-
~njpistration and the gradual development of self-governing institutions with a view to the
progreesive realisstion of responsible government.’

‘Later, the Secretary of State went on to say:

‘I would add that in this policy ean only be achieved by successive . The
British G:wrnmnt udprthogmﬂanmm m:nl:d:b Iudis.n {m whox:a the r{uponli:ill;ty.m' o the
welfare and advancement of the Indian peoples, must be the judgos of the time and measure

of each advanee, ad they must be guided by the co-operation received from those upon
whom new opportanities of service will thus be conferred.’ .

In the Government of India Act, again, the position is clearly laid down
in the provision:

* That at the expiration of ten years after the passing of the Government of Tndia Aet,
the Becretary of Btate, with the concurrence of both Houses of Parliamont, shall submit for
the a; of His Majesty the names of persons to act as a Commission who are to inquire
into the working of the system of government, the growth of education and the develop-
ment of representative institutions, and to nriortu to whether aud to what extent it ie
desirable to establish the principle of responsible government.

The Jeint Committee Report again is quite clear on the point :

“The Committee are of opinion that statatory commission should mnt be appointed unitil
the expiration of ten years, and that no changes of substance in the comstitution, whethor in
the franchise or the lists of reserved and transferred subjects or otherwise should be made
in the interval.’

I cite tRese passages to explain what the position of the Government
of India is in this matter. 1 do not eay for a moment that these decisions
are like the law of the Medes and the Persians, or that they oannot be altered;
nor do I personally believe that the present transitional sclieme of this
Government can last as long asis expected, I think we in the Government of
India appreciate that as much as any one; indeed the Becretary of State
dealing with this matter himself said : '

* It there isa remarkable aud unforescen development in Indian eonditions in the short
wpace of ten years—because ten years is a very short time—my Honourable friend is quite
wrong. The Act does not tie the hands of Parliament and there can always be a commisaion
in the interval.’ ’

And in a more recent speech still, to which I think Mr. Dwarkadas
referred, the Secretary of State again emphasised the difficulties of the transi-
tional period and his desire to accelerate the 'progress of reforms. So that
there is no indication of any want of pathy onthe part of the Secretary
of State with the demand for p m;}:: r&n]yisutiqn of the hopes of many:
Members of this Assembly. But what I want to put to this Asssmbly as
practioal men #s, whether they think ¢hdt, with our very short experience of
reforme in-this country, His Majesty’s Government are likely to accept or
even'to somsider seriously proposals for théir extension in the immediate future..
Js Pazliswent likely to undertake logislation, setting aside the results of all
the peevieus wnd careful inquiries made, after the very $hort period in which
theve yeforms have 'bobn tesbed ? 1 think ‘that ‘there ‘really tan be, for any
prsictionl cma inthis-Aswendbly, for any ressonwble perwon, only ond dmwwer ‘to
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that question. Further, T put it to this Assembly that it is not consistent with
the duty of the Government of India to accept proposils which are not,
consonant with tlie direetionsof the Secretary of State and not consvpant with the
decision of Parliament. 1 do not want any one to think for one moment from
what I have ssid that the Government of India fail in their appreciation of*
the work done by this Arsembly or by Ministers and by Provineial Councils. I
am quite prepared to confifm anything that I have said on previous occasions,
about this Assembly, although on principle I rather deprecate reference to
speeches made on private occasions in the manner adopted to-day. I think
tl:at a man-ought to be allowed to express hiff opinions privately, without being

uoted in a public assembly in this manner. But appreciating as we all do-
the work done by this Assembly, their attitude vés a ris the Government; and:
their great sense of responsibility, if I may say so, can it be affirmed that this-
system has been adequately tested in nine months ? 1n an ordinary business-
proposition, would any one avcept that as a sufficient test ? Or are we, quite
frankly, here in a position to say that from a fixed date in the near future it
would be safe to confer complete antonomy on India ?  Can we sy this with.
rafety, remembering the difficulties and the many and great interests concerned® *
in this matter ? 1 want the Assembly to consider this question, not: as a-
question:of sentiment, or as a question of political feeling ; I want them to
consider it calmly and dispassionately. Would it not be more reasonable to-
admit that we have not suilicient experience of the capacity of this Assembly-
or the Councils, and what is more important still, of the electorates? Can:
any one here affirm that the eloctorates of this country are sufficiently
educated and exgerienced to appreciate evea the responsibility now conferred on
them ? Let us examino the }mts frankly. Now, the purpose of the reforms
in this country is not to transfer power to an assembly of this kind, unless it-.
is really. represcntative of the people. That ig not the meaning of responsible,
government, as.1 understand it.

And from this aspect let ue consider what oocurred at the last election.
Was not the rtion of voters that went to the poll distressingly small 7
Arc Homourible Members of tiis House aware of the faet that out of approxi- -
mately 260 millions of people residing in British India, in the area:affected.by
the Reforms, there are only one million registered voters for this Assembly ? Are
thoy also aware that out of those 1 million voters about 188,000 only recorded:
their votes in the last election ? Is not that an indication that the electorate of -
this country haa failad fully to reslise its responsibilitice orthe great valueand
power of the franchise given to'it ? 1.put these facts forward for the considera-
tion of the Asecmbly. Is-it 16t indeed -true that the whole of the reform consti-
tution—Awsembly and the electorate alike—are at a very-early stage of life, and:
that though the Assembly has made netonishing progress they have net yet come
toa.n{thing like maturity ? Isnot that a fair statement of thecase ? I doubt.
myself, even, whether tho Members of the Central Legislature bave. so fully
utilised- or appreciated their powers, although they are rapidly deing so as we .on
the Government benches Imve every reason to know. The changes made were
80 great, 6o unexampled in their magnitude, I may say that I feel confidént His ..
Majesty’s Government might fairly say to this Assembly or:the-people ofthis
country ‘ Let:us at:least.-knos. som, thing more of the effect: of the Reforma:
already given before you.ask.us to.make: further changes in.the Government.’

Can any Honourable Member say that we huve sufficient experience now i
this Assembly to predivate definitély that withina very few this. Assentby
1§ will-be capable of exercising. complete autonomy -?* *are the maix
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tests of u right to Self-government ? I should say that they are, firstly, a spirit of
citizenship and nationality and, secondly, a power.to defend the country. Now,
there is a growing spirit of nationality in thié country, ereated und fostered
very largely, I believe, by the British Government, and its gre.t unifying in-
fluence. It is permeating the educited community, but no man can s.y or, as
Mr. Abul Kasem said, no man c.n say with his hand on his heart that it has
permeated the masses or rural areas,

Consider for a moment in this*connection the Moplah outbreak-—1I do not
wish to make too much of the outbreak, but cert.in’ facts are very noteworthy.
Isitan Indian Republic that the rebels seek to comstitute ? not atall : it isa
Muhammadan Republic with the Khilufat flag as its banner : Is not this signi-
ficant and are there not other divisions of a very serious character between
different races in thisland? I know that it has been suggested that we adopt
the motto of divide and rule. I emphatic.lly repudiate that suggestion. We ure
trying, and shall continue to try, to develop in this country a spirit of
pationality to make India capable of governing itself asan iategral part of
the British Dominions, but we cannot neglect patent facts.

My Honoursble friend, Mr. Seshagiri A{ya.r-l am sorry heisnot here to-
day—cited to the Assembly two instances of Asiatic countries which are self-
governing—Persia and China, 1 think. But | would ask Honourable Members,
could any instances be more unfortunate ? What is the state of affairs in China
at the present moment ? the north divided against the south, and no orderly

overnment of any kind in existence. The Government is practically a
geapotim of different military Governors. Let us turn for a moment to Persia
and examine the position there. The country is in a state of grave disorder
with a Government only living on hopes of borrowing money from foreign
Powers. A fair comparison might be made with Russia where oonditions are
in many respects similar to those in India. Like India, it is & country with a
vast and ignorant rural population. Well a revolutioh was promoted there
by the educated classes. And here may I pause to say that in my opinion Dr.
Gour was quite right in his statement regarding such movements, and
that in fact thero is no historical instance of a successful movement of
the character which 1 know of that has not been started by the educated
classes with the support of a large proletariat behind them—that is a common
place of history. To continue the comparison of Russia with- india, in both
countries we bave an uneducated rural proletariat and an educated intelligentia
represented largely by the Bourgeoise, in Russia and also to a certain extent
by the urban population. )

Well what has been the result of precipitate hurry to secure a change of
Government in Russia ? 1 ask Honourable Members to think for one moment.
Has it not been chaos, murder, ruin and famine? And this is in a couatry in
which the conditions, to my mind at any rate; are very analogous to the ‘condi-
tions here. -

The other great test of & claim to dominion self government, in my
opinion, is the military strength of a country, that is, its power to defend its
frontiers from invasion by foreign countries, to maintain internal tranquillity
and to resist various disintegrating forces within its own borders, and Lere
1 will ask Honourable Members in this Assembly a question. Is any.
Honourable Member here prepared to say that by 1926 or 1927 or by 1930 this
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country will have an Indian Army officcred by Indians which will be eapable of
defending the frontiers, capable of protecting India from external ag,

sion and capable of preventing internal disorder ? 1 want the Assembly to
consider this because it is a most importar t factor in deciding the question
before us, 1f I had been a non-official member of this Assembly, the one consi-
deration that I would have constantly pressed upon the Government would have"
been the development of an Indian Army officered by Indians, because on
that really rests very largely the future political progress of this country.
Again, can it be truly said by any one that the support -of the
British Government, the unifying influence of the British administration,
will not be necessary in this country for many years to come for the protection
of minorities ? That again is a question which I suggest each and eve
member of this Assembly should put to himself and answer honestly. In all
these circumstances, is it not y better for India at this juncture, when the
reforms are so new, when so little is known of their operation, that Indians
should develop the powers they have got, should use them to the full, should
educate the electorate as to the value of those powers and teach what the fran-
chise means, and what their responsibilitics arc before demsanding a further
advance? Is there not also a great deal of truth inthe st tement which - was
made by an authority who I know is a great friend of the Mover of one of
the amendments that ¢ The most stable constitutions grow and wre not made.”
Has not that been the lesson of history and is it not justified by practical
experience in the past ?

%And now 1 wish to dwell on another point and that is, the particular time
at which this Resolution has been brought. May I put it to Honourable
Members that they might ask themselves whether the present juncture is, from a
practical point of view, not a singularly inopportune moment to bring forward
a demand of this naturc ? Remember that we have at this moment the mon-
co-operation movement permeating the country. We have the Khilafat
movement, some of the extremist leaders of which, I do ret hesitate to say, are
openly provoking the masses to acts of disloyalty and violenoe)/Aro not these.
matters which sre calculated to give great auxiety to the”Government of
India and grave apprehensions in the public mind and in the mind of His
Masjesty’s (government? i CEUSRAR

Is this a moment at which any Government would be willing to undertake
momentous changes of the kind now proposed ? What was the effect of this
non-co-operation movement on the electorate at the last election, if 1 may revert
to that subject for 8 moment ? Was it not to keep away large numbers of
people from the poll? What would have been the effect if all the non-co-operators
entitled to the franchise had attended the polls? Would all of the Members now
here have been present ? Or should we have had & somewhat different class
of Members in some cases ? What guarantee have we, that at the next election,
the non-co-operators will not see the folly of their move last time and put into
this Assembly s large number of men, not possessed of the same sense of res-
ponsibility, or the same restraint or the same desire to help Government in its
difficulties as is appprent in the present Assembly ? That, again, is a possibility
which this Assembly and Government have to consider. I do not want to over
emphasise these points, but they are all, 1 submit, which must, naturally cause
apprehension to any sane man in this country, and certainly must cause the
gravest concern to His Majesty’s Government, especially when the proposal is to

@ ]
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8 of the political reforme in this country. That is our object. Another
point which T wish to press before I close, is the importance, indeed the necessity,
of educating public opinion in England on the subject of politienl progress in
this country before attempts are made to seoure further powers, as 1 befieve this
to be a matter of the greatest moment. It is for this reason that I look
forwurd to this visit from the Empire Parlivmentary Delegation 8 I believe it will
throw the greatest light on this subject, will disseminate informatirn and do
s great deal to promcte political progress in this country. Sir, may I, in' con-
clusion, cite a quotation from a very great, if old, authority on political
8CiON00 e

¢ It were gond therefore that men in their innovations should follow the example of
:‘li.n’u iteelf, which indeed innovates greatly but quictly, and by degrees scarcely to be perceiv-

Mr. Zahir-ud-din Ahmed: Sir, T have an pp}r);nl t) make tr the
Honourable Mover and to the Hovourable leader of the House. Th.tis, to
wire ta-day a copy of the Resolution with some specches supporting it, as soon
a8 it is {; the House to the Moplahs in Malabar. 1 am certain the
people will be immediately peaceful as they sre also asking for the same which-
my Honourable friend has secured in this Assembly. The Moplahs will find
that they have got the thing through the help of the Honourable Mover
which they could not get through fighting. The Mugistrate and the military
will find the task of restoring peace and order ten times eisier. Why this
military, why those police, when we have got in this House such a genius us
can move such a Resolution and hsve it sccepted ? 1 can assure you, Sir,
he has certainly got congratulatory telegrams both from Mahatmaji Gandhi, as
well as from the leader of the Moplahs. One thing I am certain, he will not
show them to me. If my Honoursble friend will go to the Moplahs they will
make him their Khalifa or leader as he has done such signal services to their
canse. Both the Khalifat agitation and non-co-operation will come to an end
at once. With these few words T oppose the Resolution on the ground that
1 never kicked my wife when she was pregnant to give an early delivery.
Let those who have done so vote for the Resolution but not I. Ts there any
use in being thankless and ungrateful or silly and impudent ? What other
nations have got at the enormous cost of blood, we have got as a free grift
from the British people. The value of the gift cannot be lowered simply
because we have got it without the cost of blood. From my experience in
this Assembly [ must say it looks like it. Some Honourable friends in this
House mentioned that the House has been congratulated by so nnd so. 1
have personal experience of such a congratulation. In my infancy 1 ran a
race with other boys and lLad a severe fall and injured myself severely, m}d
when 1 was crying bitterly from pain, a few elderiy gentlemen who were 1n
charge of the race approached me and instead of congratulating the winner of
the race congratulated me for ‘doing excellently well, which stopped my
crying. Let my friends here take stock and see if the House has not been
congratulated on similar grounds.

- India isa country peopled by more different classes of people than even
Europe, not only are the languages different, but their religions, habits, ideas
and thoughts are also not the same. When the reform scheme came into
existence, wo Muhapmadans felt great alarm and I must say our fears have not
yet been allayed. I may further say that our apprehensions are being more
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and more confirmed by the way in which this Assembly and local Provincial
Councils are working.

1 will take this Assembly only now and I will give my reasons of our
fears. From the day this Assembly opened at Delhi up to this day I .
have never missed a single sitting. In my own way I have examined the
proceedings, 1 found out that four classes of Resolutions were moved and I
classify them as follows :

1s¢ —Pious Resolutions ; the objects of those Resolutions are good but
anworkable due to more reasons than one.

3n/,—Stabbing Resolutions ; the Resolutions which drew profuse bleeding.
This class of Resolutions sometimes were aimed at Government, at other times
against minoritics such as Mussalmans, Anglo-Indians and non-official
Europeans. Such Resolutions have created great alarm,

3rd.-—The third class of Resolutions are Bravado Resolutions. The desire
of the Movers of these Resolutions is to earn easy notoriety. :

4tk - ~The fourth class of Resolutions is stupid Resolutions. Some Honour-
able Members have the helief that in each Session one Member must move at
least two Resolutions and put 50 questione, of whatever merit they may be.

T pnt this Resolution before the House under classes two and three, stab-
bing Resolutions and bravado resolutions. The flonourable Mover of the
Resolution made a long speech in which he did not say one word as to how
he wishes to protect the interests of the minorities. Does he mean to say that
the minorities have no interest or stake in the country at all? Let him put
forward any programme which will Iprateot the interests of all the minorities,
satisfying their just demands | sh)ll be the first man to move this Resolution
myself at the next Session in Delhi.

I say Indi is fiot one country but a collection of countries. People here
have so many different thoughts that what is meat to one is poison to his next
neighbour. I admit that the collection here ia this room is 4 representative
collection, a collection which can be fairly compared to the world collection
which, I believe, you have seen, Sir, while you were in Caleutta and the other
sinil r one which you have seen, Sir, in London. There are no doubt some
raritics and specialities. Some one may refort here that ‘you are one of
them’. 1 wi]l accept the compliment with« low bow. I am not a Zoologist,
hence my in-bility to admire them properly. It is only the trainer in the
chair that is keeping them from biting one with another. When 1 hear argu-
ments and debates in this Assembly, | am often prompted to ask some of the
Honourable Members ¢ Where have you been caged. ’

Sir, I will try here to put the position of the Resolution by an illustration.
Supposing an intelligent child out of a set of boys in the lowest class, that is
beginner’s class, immediately after admission, proposed a Resolution that as
noon as they had finished the first book of reading they should get the M. A,
degree and were to request the Head naster of the institution to convey the
prayer to the Chancellor of the University. | am certain the boys would
carry the Resolution unanimnously. May I ask what would happen to that

boy who approached the Headmaster with the topy of the Resolution. The
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Headmaster would certainly not argue the point with the boy, he would
look for his cane. Supposing T were the boy what I would have done 1s
I would have covered both mv ears very tightly with a pagri for their very
safety. T would have considered myself very fortunate if these two organs of
my head were left in their proper places by the Headmaster whom I had
approached.

My Honoursble friend said Hindus, Mubammadans and others are one in
asking for this ‘ Swarsj. ’ * I must say the Hindus and Muhsmmadans are
not yet one people. There is no use mincing matters and ignoring facts.
The upper branches in some cases may huve intermingled, but the two trunks
bhave remained as separate as ever. I will narrate here a case from which you
will see, Sir, that even the upper few are not unitel. Iam a resident of
Manickganj, a sub-divigion of the Dacea district. Tn the local board election
only s couple of months ago, we, Mussalmans, voted solidly for the Hindus
snd six of them were elected by the majority of the Mussalman votes, as in
that sub-division two-thirds of the population is Mussalman. The Govern-
ment appointed two Mussalmans and one Hindu by nomination. Of the nine
Members thus composing the local board, seven were Hindus and two Mussal-
mans, and these nine men had to elect four of their numberto the District
Board. We Mussalm ns begged the Hindu Members to vote for at least one
Mussalmsn. They printblank refused and elected four of their own number
only. Last moutl{, before 1 came here, I gaid to my Hinda friends st Dacoa
that ¢ you use our shoulders to get on the wall and kick us out of the vicinity
of the wall as soon as you are there instead of leuding us & hand to reach the
top of it” How long cin 2 man trust another when trust means betrayal ?
If T am a rebel, my rebellion is against the selfish mentality of our friend.

Sir, the Honourable Mover of the Resolution will no doubt retort that the
slave mentality in me produced this ‘ dogin the manger ’ policy. I can aseure
him and the House it is n-t that. We must know how to walk properly
bef-re we try to run. We must lesrn swimming in shallow water and then
ventuze out into deeper and deeper, as we go on learning. There is no use
drowning ourselves. We have got a big feed which [ think we have not been
able to digest and to take arother feed at once will not only bring on indiges-
ticn but may injure the health altogether. Another thing is this. No
community can live for the good of another community alone. There must
be-give-and-take ; there ought to be mutual graceful concessions. 1 have met
pone of these in this Assembly. As for myself, I am not prepared to take
anybody on my shoulders until T am certain that the man will not be breaking
gly ribs by kicking my sides at the ssme time that be will be parging on my

ack.

" My Honourable friend will accuse me of vulgarity and, in reply, I must
say ka cane is not enough for the thick hide of a donkey ora camel but &
thick laths.

‘With these few words, 1 oppose the Resolution.

8ir Prank Carter : Sir, it is with considerable reluctance that I inter-
vene in this discussion ; but at the riek of being misunderstood 1 desire to say
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something of what I feel after hesring the speeches of some Honourable
Members. 1 do not wish to refer to the particulsr paragraphs of the Reso-
lution, [ will only speak generally. What I feel, Sir, is that this is only our
second Session under the new éovemmeut of India Act, and what we are
ssking the Secretary of State to do is to scrap this Act and proceed at once
with the framing of a revised constitution for this country. The Honourable
Mover of this Resolution, Mr. Majumdar, so often enlivens this House with
flashes of humour that ! must say, 8ir, with all due deference to him, I cannot
bring myself to believe that he is really in earnest in putting this Resolution
forward. But, if he is really in-ciruest, then 1 do feel that he is treating far
too lightly a mitter which is of the very greatest importance to the future
of this great country. After the pronouncemeat of August 20, 1917, which
we all of us slmost know by heart, I think it took over two years of
hard work to put this Governmeat of India Act through, and, after that,
it took a year to complete the necessary arrangements for getting this
constitution fairly started. Barely nine months have elapsed since we started
the Legislative Assembly’s Session at Delhi, and I feel, Sir, that we are now
only getting into our stride on the road which is going to lead us, we hope,
by progressive stages to the realisation of responsible government. Surely my
friend the Rai Babadur cannot think that nine months’ experience of this new
constitution is sufficient to justify us in goin% before Parliament and demand-
ing more concessions. 1 will admit at once that both Chambers of the Indian
Legislature, the Couacil of State and the Legislative Assembly, have, so far as
we can see, been successes. 1 am also told that most of the Provincial Councils
have been comparatively successful. But what 1 would ask Honourable
Mecembers is this. Why has this success attended the Indian Legislatures and
the local Councils ?  Is not this success due to the direction and guidance of
the Executive Members of those different Councils ? I am confident that every
Member of this House will frankly admit how much we all owe to the
Honourable Members on the front Bench. And I am told that in the
local Councils the Ministers also vie with one another in. making their Councils
a success. 1 suppose Members of the Governors’ Councils and of the Executive
Councils have got 8o used to criticism of all desoriptions that they are no longer
surprised at anything, and I take it the last thing they expect is an apprecia-
tion of services most ungrudgingly rendered. But surely they are entitled to
a little more consideration than the proposer of this Resolution gives them.
To_suggest that the services of Members of Governors’ Councils and of the
majonity of the Members of His Excellency the Viceroy’s Executive €ouncil
should ge dispensed with ek dus, or I think itis really at the end of three
years’ experience of the reforms, to suggest I eay a radical change of this
description seems to me, Sir, to be not only ungrateful, but also to show a
;yvast of responsibility or statesmanship on the part of my Honourablg
nen .

Then, as regards the suggestion that full Dominion gelf-government
should be conferred on this country some eight years henoe, I cannot but feel
that my friend is too optimistic. I fully recognise that the day will come
when we shall see India enjoying responsible government as an integral part
of the British Empire. .

But, Sir, that time is not yet. This House will, however, realise that
European Members are working and will continue to work as hard as any
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other Member of this Assembly to achieve responsible government at the
earliest possible Moment. I would suggest, Sir, that we await the report of the
Statutory Commission provided for by the Act of 1919 before we prooceed to

dictate to Parlisment to what extent it is desirablo to cstablish responsible
government.

Mir Asad Ali, Ktan.Babadur : Sir, the amendment which has been_
moved by my friend, Mr. Jamnudas, is a very reasonable one. The Mover
erely wishes to appoint a Committee, cousisting of ofticials and non-officials
including Members of the Indian Legislature, to consider the best way of
bringing about provincial autonoiny in all Governor’s Provinces and of intro-
ducing responsibility in the Central (Government; and to make recommenda-
‘tions. The function of the Committee is a very important onc; it concerns
not a particular community, but all the communities residing in India. So
the Committee should be a representative body consisting of all the Members
of the important minorities to safeguard their interests. The object of the
amendment can only be achieved by the personnel of the Committee. Sir,
in appointing the Committee, I hope the Governor General in Council will
havedue regard, in carrying out the aims and objects of the amendment

successfully, and to safeguard the interests of minorities. With these observa-
tions I support the umendment.

Mr. President : 1f Honourable Members wish to continue the discus-

sion on the Resolution and the issuee raised by the various amendments, we
had better adjourn now,

The Assembly then adjourned till Half Past Two of the Clook.

The Assembly re-assembled after Lanch at Half Past Two of the Clock.
The Honourable the President was in the Chair.

MESSAGE FROM THE COUNCIL OF STATE

Mr, President : I have received a meseage from the Council of State
which the Secretary will now read.

Secre of the Assembly: BSir, the message received from the
Secretary om Council of State m’ns as follows:

I am directed to inform you that, in accordamce with rule 36 (8) of
the Indian Legislatios  Rules, the amendments made by the Legislative
Assembly in the Bill further to amend the Land Acqussition Act, 1894,
were taken tnto consideration ot éés meeting to-day, the 89th September, 1981,
and that the Council agreed tu the amendments,

RESOLUTION RE: INDIAN AUTONOMY.

Maunlvi Amjad Ali: Sir, I desire to rise and say a few words in regand to
the Resolution which is before this Honourable House, because as the represent-
ative of the Mubammadan constituency of Assam, 1 consider that 1 should
be committing a sin if I failed to rise and voice the sentiments of the Mubam-
madan poﬁation of the constituency which 1 have the homowr to represent,
#p far as this Resolution goes,
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~ Sir, this Resolution as drafted by my Honourable friend, Mr. Majumdar,
may be & pleasant one so far as his own angle of vision is éoncernsd, but I
%4 2 Muhammadan, coming from Aseam, look upon it, from s Mussalman
poirt of view, ms otie cal todos great deal of harm and, if paseed
will lead the Musealman community of India to the brink of precipice beoanse,
in my opinion, it is wholly against their interests in this country.

8ir, I entered the arena of public life as far buck as 1901, and my
bitterest axperience has been that the desire to have Swaraj in this oounh_'{'
would simply be ruinous to the Muhammadans not only in Amm,o?;’t )
nE::;h saﬁr, i It;lw whole OEI}ng{i:h There was & timal after the advemt of the

ish in this country, the smmadan religious leaders were against im
ing Eoglish education to Mussalman youths out of religious prejudioe, Pg:;
the result that the Muhammadans lagged far behind their ﬁindu brethren
in point of education. This was the first blow to the Moslem Ewglish

education.

However, Sir, En{;lish education found & place worth the name amgngst
the Muhammadane only recently, say, about 12 or 18 years ago and mmr
madan students began to pour into the colleges and high schools, in this
country, sand in my own district, Muhammadan students numbered about a

half of the total number of students in the schools and oolleges ; and the
Goverament of Assam was pleased to open & first grade ocollege in the Dis-
triot of Sylhet and 1 feel heart of heart that I canmot help saying without
pain that non-co-operation for Swaraj has ocaused irretrievable damage
ially to the Mussalmans, as their wards in large number, have boyootted
eduoatioral institutions and given up their studies. This is the second
deathblow to my community, being the result of non-co-operation for
Bwaraj.
I may inform this Aesembly, Sir, that I was one of those, appointed by
the Local Government in the month of June to aseist Mr. Lloyd, I.C.8., in
ing about my District to explain to the speople,—Hindus as w :!l

fusalmans,—how they were bing led to ruin by the prope _
non-co-operation. That movement was so violent in its character, that it was

falsel repl;?md throughout the Province of Assam that, at the instance of
the éove’mment. British soldiers had killed outright about 160 of the Tea~
garden coolies at Chandpur Railway Station....

Mr. Muhammad Yamin Khan : Sir, may I rise to a point of order ?
ay 1 inquire from the Honourable Member what connection his remarks

m with the Resolution that is before the House? We are not discussing
non- co-operation, Sir, and....

Mr. President : Order, order, I was just waitiug to see how the
Honoursble Member proposed to bring his remarks in order.

Maulvi Amjad Ali: Well, Sir, I was going to say that the rosult of
that fulse rt was that for days the poor people did not even get the bare
‘neceemuries of life owing to complete HaréAel, and in addition, that Harikal
was followed by & strike on the Assam Béngal Railway, and the result was

y disastrous to the public vonvenience. This 15" the result of 'nous

co-operation,
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Now; Sir, the Resolution before the House is one which, if wow.—fand

if the amendments thereto are also accepted,—will nover safeguard the interests
of the Muhammadan community. . o

I suggest, Sir, that autonomy will be ruinous so far as the interests of
ths Muohammadan community are concerned for want of proper representa-
tion. In every department of life, in every department of sdmimistzatien, I
submit, the Muhammadans are very badly bandicapped. Nowhere will their
interests be properly representod and safeguarded. This Resolution, Sir, is
s Resolution, 8o to say, about Swaraj and I must say the very name of Swarej
is frightful to the Mubammadane. ...........

Mr. Jamnadas Dwarkadas: On a poiat of order, Sir, if I may say
w0, Swaraj is the definite goal ncoepted. °

Mr. President : Orler, order. That is not apoint of order. The
Honourable Member ought to know that.

Maulvi Amjad Ali: This Resolution, Sir, asks for nothing short of
8waraj and the very name of Swara; is frightful to the Muhammadan com-
munity of India. There ean be no dispute or question about it. It may be
said by some of my Mubammadan friends here that Messrs. Muhammad Ali,
Shaukat Alirand other Muhummadan gentlemen are spesking about Swaraf.
I must say that they are sll nothing but fraud, and it is they who have been
lemling the uneducated Mussalman masses to ruin. To prevent that ruin,
there are Mussalmaus, -inclluling myeelf, who have been doing their best to
dispel all ideas of non-co-operation in the name of Swaras. Sir, ss I bave
already submitted, 1 look upon this Resolution with the Muhammadan angle
of vision, and [ appeal to this Assembly, especially to my Mubammadan brethren
not to lend any support to this Reeolution or to this amendment. As for
myself, 1 do not support it. | set my face sgainst this Resolution and agains
this apendment. e want to be left us we are now. When the Mussalmans
are properly educated, of course, the question of sutonomy, the question of
Swraraj and all other questions would be ripe for discussion. But this is not
the proper stage at which we can pray for or long for anything like Swares
which is detrimental to the cause of Muhammadan interests.

Mr. 8. C. Shahani: Sir, I rise to support the amendment of my
Honourable friend, Mr. Jamnsdas Dwarkadas, and my reasons for supporting
it are these. Firstly, if wo adopt the amendment that has been
we shall not be causing divappointment in the country. It has been said
that at this moment the question need not have been raised. I quite agree.
Perbaps this is not &n opportune moment. There is the Kkilafat agitation
outside. There in the non co-operation movement outaile, and we have got
really to know for certain if the tension that haa been cauved by these two
movements will be roduced by the kindly offices of the leaders who arc
T ible for these two agitations. That is of course an important eon-
sidration, and I have iucorporated it on that account in my own amendment.
My Honourable friend, Mr. Majumdar, suggested that perfect autonomy might
be given to the Provinces in the yéar 1924, and he fiirther sujﬁ:eut«] that the
begionings of responsible goverument might be made iu the case of the
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Central Government in the year 1924. He also suggested that full Dominion
status sheuld be given to India in the year 1030. T in iny own sniéndment
. suggest 1923. TReally T look upon the year 1928 as an important year. That,
according to me, is the year in which the work done by the Central Govern-
ment, as also by the Provincial Governments, might very rightly be reviewed,
and when we have socnred a sure basis for our generalisations, then we shall
have cnly minor details t> work ont. But the question has bsen mooted - just
now, und after it has been mooted, and after we have listened to speeches such
as Mr. Price’s, I think we micht reasonably consider the advisability: of
adopting the amendment that has boen proposed by my Honourable friend,
Mr. Jamnadas Dwarkndas. 1 think he has done a very wise thine. He has
noted the conditions that prevail at the present time and has suggested a
compromise. Tt not the Assembly commit itself to any particular view
but let it appoint a Committee. T would m st earnestly request my friends
and brethren in thix Assembly not to discard the amendment that has been
proposed by my Honourable friend. Mr. Jamnadas Dwarkadas. You would
be creating a very wrong impression on the people outside if you reject the
amepdment. My Honourable friend, Mr. Seshagiri Aiyar, was perfectly right
when he said that many would be sitting on the fence and watohing what
this Assembly does on this question of our progress to respomsible government.
Itis ensg to pour ridicule on such a statement as this. But those who do
pour ridicule on such a statement should think twice over before finally
rejecting the amendment. It is very necessary to take heed at this moment.
No doubt the Grvernment need not be afraid of any second Ireland in India.
People are not armed, like the pesple in Ireland and the Government is
strong.  Still, T think, the nttitude of reckless indifference is on the whole not
advisable for Government to assume.. Considerable tronble might arise. It
will not be in the interests either of Government cr of the pe+ple to let people
under®and that the Government is not minded to econsider sympathetically
the view of further political progress that has been put forward. People have
corhe to be conscious. Tt may be semi-consciousness on their part, but there
it is. This semi-consciousness or semi-sensibility in people, has to be respected,
and whenever this has not been respected, I, as a student of history, must
say that it has led to disastrous comsequences. Mr. Price has ventured to
tell us that the Executive, whatever its character, ‘must remain intact, that
the Eoglish Revolution was calculated not t» weaken the then existing
Executive. In his idea of the Executive, he must include King as a part of
the executive machinery, and if he is a good student of history he must realise
that in the year 1688 when the bloodless revolution wae accomplished, the
King was deprived of the position that he occupied before 1688. He Became
more a social head of England from then than a political head. (Mr. Price :
No, no.) We read history differently. According to me it goes without
ssying that the ministerial responsibility was firmly established about them.
The Cabinet system was establisﬁed in the days of William IIT. William HI:
was undoutedly s very wise and diplomatio man. If he would enter London,
he would insist upon English forces preceding the Dutch.

'Tn a very imperceptible manner, in the days of William I11 was brought
absut a most radical change. 1Tt is in the year 1688 that the hereditary line
of succession was interrupted. Coming to the French Revolution of 1789,'T
differ from Mr. Price in the reading of the character of this revelution too, 1t
was & social revolution and not a political ame, and it came to be politien)
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m:mnn the King threw his influence and authority on the side of the
‘ who were tyrannising over the common people. 8ame of you may
nod yonr heads, and sy, ‘ No.’ 1 can confidently assert that your reading and
minh'puhﬁm oi-f.{e French history doee not tally with mine. But that
p-by. Let us now oonsider whether any attemupts have been made by the
Amembly as Mr, Price has alleged, to weaken the Government. It is said
that Lord Lytton’s Committee’s coming to India, which was a settled fact, has
beoen upset by the Assembly, quite true. Perhaps the of State did
not count on the Po'uible opposition of the Assembly, but such are the evils
of diarchy, and if diarchy is 8 necessary evil in the transitional stage, then
the posaibility of such an opposition from the Assembly should bave been
contemplated. If a reference had been made to the Aseembly in the first
instance, I have no doubt that no disappointment would have resulted. Let
e, however, remark that the action of the Assembly is perfectly justified. We
bave reasons to believe that the Advisory Committees that have from time to
time bden appointed in nd have not done much good. I am of gourse
opbm {0 correction here. I bave come into contact with several studests
vetursed from England, and 1 know that according to them these Committoes
bave not in the past served their purposes, so that such a large outlay on the
wisit of a Committee, mch as the one that was propoged, did not appear to me
justifiable. I should have been very glad if other instances had been given of
the manner in which the Members of the Assembly have sought to weaken the
Executive. The Honourable the Home Member {u borne testimany to the
fact that the Assembly has always aided in the passing of necessary
laws and he feels disposed on behalf of Government to acknowledge the
manner in whieh the Assembly has dome ité work. My Honourable
fiiend, Mr. Abul Kasem, har poured considerable ridicule ower the
mavner in which the Assembly has been doing its work, but according to me he
har not indulged in humonr, but horseplay. Ile has said that some of the more
impertant Resolutions have been thrown to the monkeys on the Jakko Hill and
that the Members of the Assembly have not to sy themselves that they have
been doing good work. He has in this connection recited the story of a school
bely who was told by his schoolmaster that he was a duffer and the boy retorted
that his mother, bis sister, nay, be himself believed that he was not a duffer,
True. But hare ftgs not the Members of ‘this Assembly who have co ne forward
and anid that they have done their work rightly, but men in onsible posi-

tiong like the Honourable Sir William Vincent, Lord Chelmuf;enﬁp
President. It is eaid that we ought not to quote the opinion of our President
exprésenr] on private oconsions, but it should not make any difference whether an
apnion is ex blicly or privately. Private and public expressions of
opinion should mot dz.::r Surely, the President is- the one man who notices
bost the character of the work that is done in the Assembly, and if by any
chanoe the opinion that he entertains has come to be expressed, I really do not
sce why it is in any way improper on our part to refer to it. Those that are
responsible and those that have had opportunities of noticing the work that has
bheen done hy the Assembly have come forward to say that the Assembly has
donewell. My friend, Mr. Price, came forward to say that the constituents were
showing s eraving for a quasi god or hero and were being dictated to. If the
diotation does lasi: ve may ocertainly halt and ponder and n%r ‘Well, if the
dietation does endnpe, then our ressive march to respousible government
must be delayed, * I agree so far with Mr, Prioe, Sir William Vincent too wag

and our own .
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perfectly right in emphasising the danger from this attitude of the constitnencies.
So farso good. But when Mr. Price comes forward and says that péersana
element in Government is essential and that without it you oould net........., :

Mr. B.L. Price: On a point of pereonal explanation, 8ir, T did not say
that the personal clement was essential. T said the whole effort of the Reforms
was to get rid of the personal élement. ' S

Mr. 8. 0. Bhahani: Very well, Sir. Then I and Mr. Price here agree, and
say that the personal element iu to disappenr, that the Parliament of England has
thonght it right that it should, and that in the reforms which they have given
us they have deliberately gone in for a policy which will ensure in the long
run responsible government to Tndia. The question is, whether that shonld
happen in ten vears or less. Sir William Vincent has rightly pointed out that
the Parliament and the Joint Committee of Lords and Commons have expressed
it as their opinion that ordinarily ten years should be considered as the limit.
They say ‘Try the é%e.riment for ten vears and seek further progression
afterwards.” But Sir William has himself said that the transitional stage is
franght with diffoulties such as my Honourable friend, Mr. Price, alluded to
when he instanced the refusal of the grant requested by Government for ILord
Lytton’s Committee. Several other difficulties would arise in the transitionsl
stage. 1f diffculties have arisen and will arise in the country, if there are many
in the country gravitating to extremiam, it is considered by many, by me for
instance and soveral sthers, that it will be a wise thing at this stage to at least
appoint a Joint Co nmittee of the two Housed which must take a long time,
may be about ftwo years, to send in its reéport if the report is to be a well
considered report. You have got to bear in mind the attitnde in the matter of
reforms of the people outside and to consent to a compromise. I always like
to consult and, as far as possible, to follow Sir Sivaswamy Aiyar. T discussed
the matter with him the other day, and I suppose he would pardon me when
I come forwarl to state that his own view 1is that the matter might not
have been brought up for discussion, but if it has been, some such measure as
the appointment of a committee would not be unreasonable, precisely on this

round that the Committee will take some time to formulate its recommenda-~
tions, and that within that time we shall be in a pogition to see exaotly whether
or not we s?puld do what is being suggested in the matter of refarms. Before
I ¢it down I should like to refer to one thing and that is, that the Honour-
able Sir William Vincent said that the interests of the different elements in
ndia must be. protected. 1 agree. T am not unmindful of that fact. So
many Muhammsadan Members here have got up to say that minorities have to
be proteated., Possibly these gentlemen are not representing the feeling of the
ﬁaopls correctly. Posgibly the feeling oatside is different. Mubammadans and
Hindys are coming nearer together, . '

Still I do not for a moment disguise the fact that considerable di
between Hindus and Mubammadans do exist. Supposing Swara; is given us
to-day, we shall not be, I am afrsid, able, on aeoount of the diffe ) between
up, to narry on the government oh our own responsibility st once.. But haye we
not got here to, remember that all along in the matter of reforms we prooeed on
the assumption that we all are to continue ns Membars of the ,'Bx;tipﬁ,)\ Enpire
;pd tﬁlat‘ h&ﬁs imen are to be Wf?h us ; and, if ﬂf.lay are to be with us, ﬁ;éy
will certainly continye to play their important unifying r8le, as they have been
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hitherto doing, in the polity of ‘India. And whenes: this apprehension ‘that
minorities will not be protected if respomsible government is given to India ?
‘We have just now had some of the Government work transferred to Ministers.
It ja being said that the Governora in most Provinoces take the Ministers into
their confidence, and that there prevails not di-archy but mono-archy. If
the necessity of coalescing and doing things rightly is adequately realised, 1t may
become quite feasible to run responsible government in India on lines that
would be satisfactory to the Government, to the people and e the Empire. It
was said in the discassion to-day that the British Government had never attempt-
ed to divide and rule. T do not say that it doeq divide. T think the British
Government have yet got to be careful in what they say and do. The other
day my Honourable friend, Sir William Vincent. when he referred to the Moplah
risings, said that the Moplahs were a poor, illiterate class, that they were
fanatical, that they believed that, if they exerted thamselves to the utmost in
the cause of their religion, they would be transleted to Heaven, and that on
that account we hind got to realise that their action was more attributable to the
Khilafat agitators or some such thing as that. I think if such an impression
reached the Moplahs, they would be only cmboldened in their eareer of brutality

------

The Honourable Sir William Vinoent: May I inquire if the Honourabl
Member denies the truth of the statement which 1 made.

Mr. 8. C. 8hahani: T do'not deny the truth of that statement, but I say
that two elements are responsible for what has happened, the brutal nature of
the Moplahs on the one hand, and the agitation on the other. To belittle the
action of the brutal element in tbe Moplahs will, T say, have a tendency to
divide the Hindus and Mubammadans there, As a matter of fact, we rhould
be careful to distribute the blame rightly.

Before sitting down, 1 should also Tike to refer to one other matter. We
have been taunted with the fact that fewer constituents went to the poll at the
last election, only 182,000 out of a million voters in a population of 250
millione. I want to point out the reason why people did not turn up at the
polling stations. The people say that the reforms which have been given us
are jnadequate, and my friends in this Assembly do remember that this in the
‘reason why fewer people went to the poll. They said that the constitutional
reforms that were given to us were not adequate, and therefore it is that they
did not vote. The Extremists say, ‘ These reforms are not real reforms at
all ; no opportunity is being given to us to put our affairs right.” Tt is tobe
remembered that they are leading the nauea, and the masses are under the
impression that the constitutionsl reforms are not really caloulated to give
r:tdpomible government to the people. 1t is on that account that the voters

id not tarn up to vote. '

‘With these remarks I beg to support the amendment that has been so
wisely brought forward by Mr. Jamnadas Dwarkadas, and on two grounds,
firstly, because this amendment fixes no time during which responsible govera-
ment should be given to India, and, secondly, because if this amendment is
aceepted by the Honse apd by Goyernment—and T make ap earnest appeul o
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(Government also to accept this ;amendment—disappointment will not be caused
in the oountry. o

For these two reasons 1 beg to support the amendment.

Mr. 8. K. Barodawalla : Sir, there is no doubt that this question which
we are discussing is one of the most important questions that have come before
this Asgembly in the course of the present Session. Looking to the important
issuce involved, and because it 1is a question of vital importance, I beg leave
to say that it is necessary to proceed with very great great caution. Havin,
given duc consideration to the Resolution and to the amendments proposetf,
and if the Housc adopts any proposal, 1 have come to the conclusion, and I
hope the House will share my views, that the House will do well in adopting
the amendment for u» Committec moved by my Honourable friend, Mr, Jampadas
Dwarkadas.

Sir, everyone of ug here recognises the need for further advance. But,
Sir, looking to the important questions and several issues involved and as it
has been suggested, vie., provincial autonomy and responsibility in the Central
Government, the two avenues of advancement which, if carried out, will
fundamentally alter the character of the constitution, 1 am entitled, therefore,
to ask the House are we as responsible men {)ustiﬁed ‘in tying down the hands
of my countrymen and all concerned to an arbitrary method about which we
had not much time to deliberatec. The natural course I think would be
to provide facilities for calm and careful deliberation, followed by the
suggestion of a method which will be acoceptable to all. 1f this House at all
adopts any measure such as the proposal or the amendment, I would, Sir, in
that case, as I said, support the amendment moved by my Honourable friend,
Mr. Jamnadas Dwarkadas.

Mr. H. Clayton : Sir, I rise to speak with some diffidence, in the first
lace, because 1 come from a Province in which no reforins have ss yet been
intrcduced, and, in the second place, because for the last 15th months I have
been at home in England on leave. Therefore, except f r the three weeks’
experience that I have had in this Honourable Assembly, 1 have not been able
to see the working of these reforms at close quarters aod, corsequently, my
only claim tc the attention of this Honourable House is as that unfortunate
student of politiol institutions on whom Mr. Subrahmenayam poured such
scorn just now. 8ir, on a subject like this there are bound to be oconsidera-
ble divergencies of opinion, but there is one point on which the House is in
full unanimity, and that is, that our finul objective is the realisation by India of
self-government. The issue before us to-day is therefore one of means aud not
of ends. On the one hand, we have the Government of India Act which aims
mainly, if I may say so, at stability during the period of transition. On the
other side, there are the Honourable Mover ond his friends who rely on the
inherent merits of democracy and self-government to ensure success. Now,
the Government of India Act has been explained to the House in the ocourse of
the debate. 1t grants, shall we say, a partial measure of responsible or repre-
sentative government with a restricted electorate, and provides for a series of
ricds of probation at the end of each of which reconsideration can ovour.
ut, Sir, 1 would like to point out to the House that a constitution is not a
statue whioh cumes out complete fron the soulptor’s studio and remains there-
sfter unchanged for ever s & wemgrial of the artist’s art. 1t has the power of
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developing sn independent life of its own, of developing special $emdencies
which I may add are often extremely surprising to its nu%hof‘s.

.- Now, Sir, we may take it that Parliament wae perfectly well aware that
¢dstitutions have this power of development, and we may Jso take it, there-
fore, tht the ten years’ tion was not intended to be a period of markisg
time, but rather a pe of gradual development of demoen{ig:l institutions in
this country. So, that when at the end of ten years, two of whick have already

pssed, the finil gup to be hridged would be much saller than now appears.
Now, Sir, I would like, us a studont of political iustitutions, to puint out s few
steps which have bee + reached in these two yesrs. 1n the first place, the
gsi'soﬁs_ ssvocisted with Governors in the Provinees are predominantly Indian,

ie Legislatures, central and provincial, are prodominantly elected ; the Legisla-
tures have full power over legislation ; they have large powers of finavoe, and it
s 8 to we that, at the present time or withina very reasonable period from
the change of constitution, there is no subject, central or provinamal, reserv-
el or transferred, in regard  to which public opinion as representcd
by the members of the Legislature cannot bring great and very effective influ-
ence to bear upon the Government. Well, Sir, that may not be Sw.raj, but it
certainly is not foreign domination aud it certainly is not buresucracy. It
seems to me that it is a very distinet advance towards responsible government.
I suppose, Sir, that there are many in this House who are fathers of families,
and 1 take it that they must know how impossible it is to j of the future
development of any infant by its appearance shortly after ite birth. Well, Sir,
the wrinkled baby of 1919 appears to me to be developing into a fine healthy
child, and it seems to me extremely probable that by the time he reaches
the yesr of ten he may possess some very prominent democratio characteristics,
What is the procedure which during the course of this debate we have been
asked to adopt as to the treatment of this baby ? Dr. Grour tells ww to bave it
killed off at once and to get a new one. The amendment before the Houve
proposes that, instead of its being allowed to grow up in the hatural way,
we should give it a Committee ofr:fry murses who are to_sit on it for s period
of three years. I put it to you, can sny baby ibly survive that ? My
advice to the House is give the baby a chance. 1t is doing very well; all you
have to do is to leave it alone and sce what it will develop mto, Now, Sir, let
us pay attention for a momunt to what are-the powers reserved to the Central
-(Government, 1 put it to the House that the only case in which the Govern-
ment, whether Central or Provincial, are in s position really to exercise what
may be ealled autocratie powers, is in matters affecting the actual stability of
the State. This is & most important matter, becausc all history shows that
the besetting sin .of demooracies is weakness, whereas stoength in s democracy is
more necessary than elsewhere, In all times and in all countries . there have
_been forees of disorder at work ; and when 1 eay that forces of disorder are at
work in Indis, it is casting no elurupof it ; Indin is » great nation and that
being 80 she suffersfrom the same disensesms other nations. 1t is the object
of these forcés of disorder so $0 upset the existing state of society, thet they may
wring some sdvantage or possible supreme power to themselves. Now, history
aguin shows that it 16 in times of political traneition that the opportunity
comes for foroes of disorder. Professor Shahani has tried to deory the political
instances given by my Honowrable friend, Mr, Price, especially in the case of

. v

.&'mooce, But, Sir, 1 would ask him %o carty. bis inquinies into Frenoh bistery
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s little later. Let him take them down to the year 1870, and down to the
preseat time. May I usk him why it issthat Frince, the most democratic
nation perhaps in Europe, finds the ﬁ'eut guarantees for her republican constitution. -
in‘s constitution which was mnde by monarchists for a monarchy and an admi-
nistrative machinery which was invented by an autoorat for the preservation
of autooracy ? Then, again, Sir, I can give further instances, in addition to
thosc given by Mr. Price. In this connection [ would like to refer to South
America. Dr. Gour has begun reading Lord Bryce’s Modern Democracies ;
but he has ended with the introduction; ] suggest that when he has leisure
he should carry his reading a little further snd read what Lord Bryce has to
say about South America. There he will find that when Spain left the
continent new constitutions were started, new republican constitutions of the
latest type, by the intelligentsia of the country, but there was no basis upon
which those democracies could be est«blished, and therefore South America has
endured eighty years of military despotism out of which it is now only
beginning to emerge. Sir, all the examples that can be given from history
show that stability and security sre the very corner-stone upon which alone
autonomous government oan be established. Now, Sir, when I say stability,
I hold that stability consists of three things: first, you require
stetesmen, statesmen capable of undertaking the direction of government
and protecting the country against the forces of internal and external
disorder. In the sccond place, yon want an informed electorate which
will return statesmen of that character to power. In the third place,
you want an effective administrative machine. Well, Sir, it is stated by
the supporters of this Resolution that India has the strength required.
I do not propose to make any criticism of the abilitics of this Assembly, or of
the Provincial Councils or the Ministers. No doubt, Sir, India bas alwas
poseessed statesmen and nobody has ever denied it. We possess an edminis.
trative machine of great efficiency. Yes. But there have been several
Resolutions put down both in this House and in the Council of State which are
definitcly ained at weakening thut machine. Thirdly, there is the electorate.
1 suppose it may be said that if the electorate has returned this Assembly
ard the Provincial Couucils, it is capable of returning a Government which could
sdminister the couatry. But, Sir, one swallow does not make & summer,
and one election ut which only a portion of the peorle have voted cannot
possibly be regarded as full proof. Democracies are not always successful, and
there is no magic ab-ut the particular word democracy which is going to
make it successful if the proper conditions fur its success are absent. 1 do not
propose myself to use any words of my nwn to show what are the qualifica-
tions which are necessary. I propase to quote to the House the words of &
distinguished American philos-pher ; r. George Santayanais a Spaniard
who has ?nt many years in America and has filled high positious at
American Universities, The House may be quite sure that he is completely
free from any connection with England or from any bureaucratio tendeucy.
TFhis is what he says :

* The practioe of El‘?ﬁlh libert{ -mpfom two things, that all concerned are funda-
mentally unanimous and that each hasa plastio nature which ho is willing to modify. If
fundamental uneniwity is lacking and all are not making in the same general direstion,
there can be no honest co-operation, no satisfying compromise, :

“To put things to the vote, and to ascept unveservedly the desision of the wajority, are
points essential to the English system, but they would be absurd if fundamental agreement
were not pre-supposed.  Every decision that the majority ocould conceivably arrive at must

@
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leave it still possible for the minority to liviand prosper, even if not in the way they wished
‘Where this is not secured, & decision by vote would beas alien a fatality toany minority: e
the dacros of a foreign tymnut, and at every elestion the right of rebellion wonld como intp-
g‘: ¥: . In a hearty and sound democracy, all questions at issme must be minor matters ;

‘ tals must bave been silontly agreed upon and taken for granted when the
dmmoy aroso, ' ‘

" Tt will be noted here that Mr.Santayan: speaks of English liberty; he uses
the ion of set purpose as contrasted with absolute or natural liberty of
which he writes : : '

*The spirit in which parties and peoples outside the pale of English liberty comfort
one another is not motherly nar brotherly. Their valourousness consists in their indomitable
egotiem, The liberty which they want is absalute liberty, a desite which is quite
primitive. *

He then. goes on to say : : . R

¢ The parties meet, however diplomatic their procedure, as buyors and sellers bargain in

primitive markets. Each has a fixed programme or procedure, or, as he perhar onlle it,:

an idesl, and when he has got as much as he can get to-day, he will return to the charge
to-morrow. *

and the result of that in nny State is war.

Now the difference between two ideals on the ane hand is the existence
of fundamental ununimity and, an the other hand, the demund for absolute
liberty which mene that each man insiste on getting exactly what "he wanta,
1 sk the House to consider which of these two idenls is the more prevalent in
Indis to-day ? These words of Mr. Santayans were written without a thaught
of lndis, and T think that if we apply what my Honoursble friend Dr. Gour
would call the ¢ acid test * we must know that this fundamental unanimity
has not yet been - ttained in the electirate in the great mnss of the people «r
even in this Assembly. The fact is, as already pointed out, th.t in a system
of full self-zovernment, the ultimste guarantee of stability rests upon the

ce of this fandamental unanimity in the le, and if this be 80, and
if it be agreed, o8 ] think all will agree, that this fundamental uranimity is at
prosent lacking, surely it was the highest stitesmanship that Purliament,
while conferring a far-reaching mensure of self-government and responsible
ment on India, reserved at the same time to the (overnor Genersl in
Council and to the Governors of Provinces, power to maintain the stability
and security of the country until such time s the electorate hive developed,
the power to do it for themselves. Sir, I venture to think that this is a view
which ought to appeal to all the interests of thie grest country of India: the
great landowners. the industrialiste, the merchants, the professional classes, the
small proprietors, the tenants and even to .the small artisans and the labourers,
of whom my Honourable friend behind me (Mr. Joshi) is so great a supporter,
All these olasses hsve very much indeed to lose by insecurity, far more than
they have to gain by the power to go to the poll.
. 1 have noticed, Sir, in this House that it is the oustom of some Honourable
Members to olinch their arguments by some Lntin legal maxim. I am ne
lawyer, Sir, but T would commend to the consideration «f H :nourable Members
“of this Assembly the words © 8alus Reipnblioae swprema lex’ the security
.of the State is the first law,

Mr. B. 8. Kamat: Sir, I venture t» make a few observations regarding
the speech which has been delivered by the Honourable the Home Member. At
‘the outset, let me remark that the speech from him struck me in mtn{ respecte
as sympathetic, but, Sir, on many points, I must admit that his speech entirely

.
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failed to convince me. If he was cogent on any argnments at all, he was
ocogent on throwing out the main pro?oaition of my friend, Mr. Majumdar, thut
Government should not commit iteelf to the pricaple of a fixed limit in giving a
further political advance in the lndian constitution. But where he failed, to my
mind, was when he tried to make out thut this question should not even be
referred to a Committee, thus blocking any further investigation, or takin

stock, as it were, or reviewing the pusition so far as our progrees is oonoernetf.

« llis arguments weve, first of all, that Parliament would nct be in a mood
or would not be prepared to listen-t , us so early asthis. [a that he was on
rather firm ground 11 ssying this, but as he himself put it, the Government of
Iodia Aot is uot like the laws of the Persians snd Medes, so that we should net
ever refer this question t this Committee which my friend, Mr. Jamnadas
Dwarkadas proposes to appoint iu order to mike reasonable recommendations,
not for a wholesale revolution as my Honourable friend, Mr. Price, put it, but to
remedy and repair & few fluws aud defects in the constitution which we may
have fou' d. 1 do believe that Parliament would not be so short-sighted as to
sy * Woll, we are not goiag to l.sten t, you for ten years certain.’

Sir, the lonnurable the Home Member next referred to the fact that the
reforms have not been sufliciently tested. 1 certaiuly agree with him that, in
running the reforms m.chinery, we «ught not to go too fast, but if there are
difficulties in running at break-veck speed, ou the other hand, I would p.int out
to the Honoursble Sir William Vincent that there are dangers in goiug too
slow. While we have not to run the car of reforms at a terrific s for the
next ten years, on the other hnd, you have not t. put your fo.t and haud brakes
full on, to keep it ut a star:dstill. It is our duty 10 see which parts of the
machine are defective ; the sturt has been given to us no doubt by Purliament,
but some parts of the machine are sure to be fuund to be defective even after
the short period of 1ine m.nths, ard we must replace th.se defective parts. I
for one, have no hesitation in saying that what is required in the machine of
ours is a maguet, in the Central Government rather than u dry cell battery.
1 ugree that we have ouly nine months’ experience ; I am not prepared t,dogma- .
tise as t~ whether this Assembly has been s success or & failure merely on the
strength of complimentary after-dinner es or sny remarks in private
letters of certain individuals in regard to the working of this Assembly. But
apart from it, 1 really do consider that the time is ripe for us to take stoock of
our defocts and deficiencies. That, at any rate, we must be prepared to do.

Then the Honourable the Home Mewmber referred to the electorate. I
8 that the electorate is not sufliciently educated in this country, but when
tg;e; oint Committee of Parliament gave us the Government of India Act, they
were fully conscious of that fact, after all they knew what tho electorato was
like. And when the Honourable Sir William Vinoent said that only 20 per
cent. of the electorate recorded their votes on the last occasion, and though I
am oonvinced that the workiog of the electurate un®hit occasion was far from
normal, still the very fact that the remaining 80 per cent. of the electorate did
not go to the poll showed that they were educated by somebydy in the country.
They refraiued from going to the poll, for the simple reason that some political
perty educated them—or miseducated them and persuaded them not .to go' to
the poll ; the fuct romains that 80 per eent of the electorate were not entirely
sleeping at the time of the last election.
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And as I said, afterall, to start with, we counted upon the fact that the
electorafe would be illiterate for some years to come, Therefore, this is no new
factor, and for that reason we need not block the smendment that is before us,

Then, sgain, the Honourable the Home Member referred to diarchy and he
thought that we were building conclusions a prérrs. - Personally, | am not pre-
to ey whether diarchy isa sucocess or a failure in the Provinces. That
18 just the point however for this Committee to find out, nwd if there is any
reason at all for the formation of this Committee, it is this. 1t is the Com-
mittee which will find out whether diarchy has proved s sucoess or a failure.
I can point out what this Compmittee can do. It would be for this Committee,
for instance, to Eo and obtain the first-hind evidence of the Ministers; ssk
them how they heve worked the machine, whether the team between the
Executive Councillors and the Ministers pulled well under the gumidance of the
Governor, and whether the Governor »8 & Busman could run his ompibus well.
That would be for this Committee to fiud out. Then, aguin, it would be for
this Committee to find out whether the Ministets are handieapped in the
matter of finances under present srrangement and in the muatter of ,;,Pr:f“d‘
for new taxation. There, I believe, Mr. Jamnadis Dwarkadas has e out
a case why this matter ought to be referred to a Committee. Even supposing
that the @Government of India Act under section 45 does not provide for the
transference of all the subjects to the Ministers, at any rate it does not
preclude the Committee from making recommendations that bsrring only one
reserved subjeot all the other subjects should be transferred consistently with
the Act. That at any rate would be in consonance with the present sections
of the Government og India Act. ‘therefore, although we may not get full
provincial autonomy, we can at any rate make a further advance in transferrin
a few more subjects to the Ministers if this Committee recommends it, and i
the Government of India find it acceptable. May 1 ask the Honourable the
Home Member if the time has not come to take stock of the situation?
. What is the Home Member’s argument on the other side? Is he going
to stand still for ten years? 1s it proper to wait till the next ten years
under the present situation in the country ? That is the only slternative
that suggests iteelf to my mind. If for the next ten years the Govermmeut
of India are not going to ruise their finger, then may 1 ask why this Empire
Delegation Commission is coming out here ? That iteelf shows that the Govern-
ment of India are prepared to reconsider this question at any rate touching some
parts of the Government of India Act, and to re-model it, if not wholly, at any
rate, in some parts, which require re-modelling and re-shaping. Then, agnin,
what about the question of diarchy in the Central Government? If not
diarchy, at least the next stage of responsible government ,whatever form it
may take ? As Mr. Jamnadas Dwurkadas told us, if there was a consensus
of opinion throughout the country amongst all the parties on any particular
item of political reform, it was about the point of regarding some measure
of sibility in the Chtral Government. If I am not guilty of indelioagy,
I might even say that two of the present Indian Members of the Executive
Council of the Government were in fivour of some responsible govern-
ment in the Government of India—I mean the Honourable Dr. Sapru snd
the Honourable Mr. Sarma. If, therefore, s cartain measure of responsible
ernment was acoeptable to these Members, and to the country, 1 ask,
18 it not time that the Government should, without waiting for full ten years,

<
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consider the matter which had earned the unanimous support of the
whole country and even a portion of the Government of India, and touch
the Government of India Act in those pirte, at all events, which require a
little bit of retouching ? The Honourable the Home Member told us about
the working of the utive, how the present Executive of the Government
of India feel in relation to the Legisliture. 1 am not referring to the question
of voluntary responsibjlity on their part. I make a frank admission that all
the Members of the Government of India, since the inauguration of these
reforms, have been no doubt behuving towirds the Legislature ae if, to all
intents and purposes, they were responsible to us ; they have always behaved
as if our own interests were their own. But after all, what is the character of
the regpongibility ? 1t is not a constitutional responsibility. That responsibility
is guided, if I may say so, if we look beneath the surface, by the fact
that there is & good deal of ?nbh'_c opinion outside and that the pressure of
public opinion 1s perhaps as irresistible as the pressure of the atmosphere upon
our bodies. And, secondly, that responsibility is perhaps guided by the mere
force of the weight of numbers—I mean the large electegumsjority in this
House. When, for instance, a particular Bill is brought before this Council,
Members of Government, although they may not be trembling in their sBoee,
certainly, I dare say, they must be feeling asif they are walking on peas—owing
to this large elected majority here. The question now is, should this respons-
ibility be only a moral, spontaneous, and willing responsibility on the
part of the Executive, or should that responsibility be converted by a cha.pﬁin
the Statute into a constitutional responsibility ? That is the point we have
to discuss, and we do really feel, I dare say the whole country feels,
that instcad of having a moral, spontaneous responsibility on the part
of these Members of the Executive Government, we must have soon some
measure of constitutional statutory responsibility. The Honourable the
Home Member referred to non-co-operation outside. 1 agrec that this is not
an opportune moment. But this Committee which is proposed to be appointed
i8 not going to introduce a particular change in the Government of India Act
to-morrow or on the 1st of January. They will certainly take some time to
deliberate and make their recommendations. The Goveihment of India
themselves will certainly take some time after that to go over them, and then,
I believe, it will take time for Parliament and the English public at Home to
consider whether such changes should be made. All this will certainly take
some time, and all that while, I don’t think that the present Moplsh riots or
the disturbances outside or the disloyalty which we see at present around us
will remain in the country. Therefore, it 18 time to begin, although the present
moment may not be opportune. The moment is inopportune in some te,
I admit, so far as English public opinion at Home 1s concerned. But let us
make & move. Let us take stock of what we have done and what we bave
failed to do, and to find out whether the machinery is defective. If the
recommendations of this Committee are too radical, if they are too revolutionary,
if thoy are too premature, let us turn them down. Let the Government of India
throw them aside. But if in some respects, for instance, in certain sections of
the Government of India Act, 1 mean sections with reference to the Executive
Councils, we can go one step further, by all means let the Government of India
recommend to the Government at Home even before the ten years’ time has
arrived to make certain changes. Sup wo want some change in the
Government of India, where there are defects, I believe it would be time
to eradicate them and to go a step further.
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'These are the grounds, Sir, on which I support Mr. Jamnadas Dwarkadas’
amendment, and I think I have been able to show that there is a v ‘good
case made out why we should refer the whole question toa COmmittee,mhough
we may not be entirely in favour of the main proposition. ’

Mr. Muhammad Yamin Khan : Sir, I oppose the Resolution as put by
:my Homourable friend, Rai Babadur Jadu Nath Msjumdar, and support
the amendment put forward by my Honourable friend, Mr. Jamnadas
Dwarkadss. 'But, in doing so, 1 wish to tell the House that I do not, in an
way, want to associate myself with the remarks whioh my Honourable friend,
Khan Bahadur Amjad All has made in this House. I do not, think, Sir, that
Khan Babadur Amjad Ali, was speaking on bebalf of his constituency when he
was making his speech here. Thope he was speakiog on his own behalf, and not
on hehalf of Mussalmans as hie claimed to do. I represent also a constituency
of Muhammad.ns, and I know their feelings. I know, Sir, that they want
Swaraj just the samc as a,ng'body else in this country. There might be some
difference of opinion as to what will that §waraj mean, and how it shall be worked.
But there is no second opinion about getting Swura; for India whether soon or
‘late. Khan Bahadur Amjad Ali says thut the Muhammadans will be great
losers if Swaraj is given to India. [ repudiate that idea altogether.
His position is that, if | cannot get something for myself, I do not want
my neighbour to get that also. Thut is a funny argument that Khan Bahadur
Amjad Ali puts forward. My objects in opposing the Resolution are different.
1 am alive to what Khan Bahadur Amjad Ali has said. I know what Muham-
madans are fearing and their fears may be justified to a certain extent. There
might be something in what Khan Bahadur Zahir-ud-din put forward. There
ight be certain individuals belonging to a particulur community who might
be ignofing the rights of the minority, but we cannot put the blime
altogether on the whole community on account of the action of certain indivi-
duals. Undoubtedly, the Resolution, as it is worded, has got some teudency to
bring forth certain evils. As a matter of fact, the whole process of appointing
Ministers is pregnant with evil, and while supporting my Honourable friend
Dr. Gour, that there should be an amendment of the Government of India Act,
1 beg to make & few remarks on the position of Ministers. Undoubtedly, the
House will agree with me that a Minister is & person elected by a sect. He
'is & sectarian representative. e is not the representative of India. Undoubted-
ly, as he is elected by a certain community he has to please that community
in order to be returned next time. This is a very difficult proposition to settle
in this House. And I know the reasons why the Muhammadan com-
munity asked for a separate electorate. I know that the Muhammadans in
India have not yet reached that stage when they can ask for a joint electorate.
Certainly not. | will be the last person to say to-day that there should be
a joint electorate and not a separate electorste, but, at the same time, I say
that this diffioulty has been put before simply on account of this minority
and the interests of minorities. Now, you blame Government for this and say :
“ Look hers : The Muhamm:dans are suffering because they are in a minority.
They want a separate electorate ° and then you say, ‘ No, nothing further
should be given because we are in a minority. ° ‘This is not a sound sugges-
tion on the part of Khan Bahadur Amjad Ali. What he ought to have pro-
posed to this House was a certain solution of this difficulty. Of course, 1 know
the difficulty of w man who is elected by a» oertain community, He is the
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nt of two bodies. He is the servant of Government o whom he belongs
ms be is aleo the servant of and has to please the community which bas
returned him. If he can please these two bodies he has got nothing to do with
any third body. 1le may be inclined to favour certain individuals who might
haye influence in securing a seat for him in the next election, but as I eaid
before, this depends upon individual cases, and for this we cannot blame the
whole community. A man may be wanting in character. There might be
spme cases in which a wrong person might have been chosen to fill up that high
t. There might have béen ocertain individuals in certain provinces who
ve been put up ss Ministers wLose life-long work was a sectarian one and not
for the general uplift of India :8 a whole. But it is a difficulty for which there
can be a sufeguard and there can be a solution, and that solution can be freely:
disoussed in a emall body like & Gommittee. 1f a man comes up duly elected
by one community and if be enjoys the confidence of every one who belongs to
that House, then certainly that diffioulty is got over, but under the present law
the Governor has to choose out of the elected Members. The Members lave
got no voice. He might do some thing which may not be liked by other
people, but to say that the Mubammadan community at large will be ruined
simply becauss Home Rule is granted to India, there cannot be a more fallacious
argu.nent and absolute misrepresentation than that before this House. I do
not believe entirely in diarchy, and for this purpose I oppose the second
clause of the origin.l Resolution. Part I of course 18 fixing up a
certain time in regard to which there are many difficulties and I do not
agree with that portion as well. I would have agreed to the third
cme of the original Resolution if it bad not fixed any time, but by fixing the
time the Honourable Mover has created great difficulties. T quite agree with
my friend, Maulvi Abul Kasem, when he presented certain difficulties before
this Ilouse. | can quite see the difficulties which the Government and the
Parliament will have. They will come forward and say, ¢ After nine months you
are putting up a new schome before us.” What has made vou to bring this up
when you not seen sufficiently how the reforns work ? But here we have
got before us the whole country which is demanding Swaraj by the end of
December in the words of Mr. Gandhi, but there is another section, Sir, which
is keeping quiet. There is only one party which is speaking and that presumes
that it is speaking on behalf of the whole country. That is the section of
Mahatma Gandhi and another note has been sounded by Khan Bahadur
Amjad Ali. These are two extreme points and I do not know how to reconcile
them.

What 1 contend is that both these views are extremist views and are not
views which are held by the thoughtful people of India. I hope, Sir, that all
- my Muha:nmadan friende here in this House will agree with me in repudiating
the remarks of Khan Bahadur Amjad Ali when he says that Muhammadans
do not want Home Rule. The only point now left, Sir, is what should be
done in thie House. Of courge, I quite agree with the Honourable Sir William
Vincent that very few people came to the polls. In other words he means to
say that this House is not representative of the whole of India. But I do not
agree with him there, There may be some persons who might have been
returned on account of non-co-operation, but I want to assure the Honourable
Sir William Vincent that there are Members in this House who, even
h all the non-co-operators jointly had stood against them, would have
beaten them. These Members enjoy the confidence of the whole pountry and
of the constituencies which they are represonting, and they can speak on behalf
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of India. Inthe case of some Members'who have been returned to this House, it
should not be presumed that they would not have been returned if any
non-co-operators had stood ag:inst t{em In the same way, there is a represont«
ation here, we oan speak and our position remains. There is a great section
of the country which is led by Mahatma Gandbi and they are demanding
Swarqj by the end of December. Of course, they have given three months
more—before it wag October, now it is by the end of December, that is by's
different means. This House also wants Home Rule and Swarej, but the'
method may be different. There is another section—there may be a few
people like Khan Bahadur Amjsd Ali who may not want it ut all. What is
the position of this House? Does this House reflect the views represented
by Khan Bahadur Amjad Ali or the views of - Mahatma Gandhi® Certainly
not, we are not representing either of their views. We want that Swara;
should come ; Swire; willsurely come and England has never denied S raj
to India.  They have promised Swaras and it will come. The only question:
is time. When the time ocomes, Swara/ will come too. I agree so. far:
with Msulvi Abul Kesem that we have to train our inasses to understand
their responsibilities and te know and return those persons who are quite capable
and will be good administrators, and T kvow at present that there is not
sufficient time to do that. I do not agree with the Resolution though I share
all the aspirations of my Honourable friend, Mr. Majumdar. But we are
still Jeft in a difficulty. If we refuse even the amendment put forward, what
will be our position in the country. Mahatma (fandhi and his followers will
call us traitors; of course, they do so now, but they will call ns traitors all the
more.. And there will be nnother body, T suppose very few, who will come
and clap their hands like Khan Babadur Amjad Ali. Being placed in this
difficulty, I think the only eolution to save our faces from the criticism from
outaide and also to achieve the object and aim for which the whole of India is
waiting and has come forward to-day, is to accept the amendment put forward
by my Honourable friend, Mr. Ja nnadas Dwarkadas, and, therefore I whole-

y support it.

. The Honourable Mr. W. M. Hailey: Sir, I shall address myself
grivnnri]y to the amend nent put forward by my Honourable friend, Mr.

amnadas Dwarkadas. T readily ad-nit that an amendment of this nature hes
certain attracti-ns ; it recognises the difficulties atteudant on the evolution of
diarchy in the Provinoes ; it recognises also certain difficulties inherent on the
introduction of responsible government in the Central Government ; it further
avoids the attempt t+ fx an exact perird of time within which Indin is to
realiee what I m1y describe as its secular ambition. So much attractin it has,
Bat for me it has also distinct advantages. Tt must be reulised, nnd the House
can never escape from this position, that the decision does not lic with this
House itself ; it does not lic with the (Governor General in Cuuncil, nor with
the Secretary of State. The decision lies with Parlivment ; and Parliament
has specifically nsserted that it will make no consider.ble chauge in the
eonstitution which it has granted t> India until & Parlismentary Commission
hae iteelf examined into the question. Now, Sir, what would be the result of
a&oinﬁng such & Committee s Mr. Jamnadas Dwurkad.s proposes ? In
t ﬁuﬂtﬂshoe, it deliberations would in no sense be binditg on Parliament,
nor e we h p~ that Parliament would, when the time came, acoept those
delibetations as o sufficient substitute for the investigations which will be made
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by its own Commission. That is one pint. Bat there isa turther point. If
you will read his amendment, you will see that it ioevitably -pre-suppdées
sgreement t» the principle both of bringing about provincis] autonomty in
all the Governors’ provinces and of intraducing responsibility in the Central
Government at some early. dnte. It would be useless to appoint such a Com-
mittee unless we had accepted that principle. 1t is perfectly trtie that Mr.
Jamnadas says in terms :— Let the Committee investigate ; let it go foith
and soe what can be dnne in the matter ; let it take stock ; let it mark the
progress achieved ; and thea lot it make ita rec mmendations.” But, Sir, the
very appointment «f such'a Committee pre-supposes that sorhe early actiow is
to be taken on its recommendations, certainly before the ten years which
Parliament hes laid down. Now, Sir, ate we prepared, could we be prepared
a8 a (hovernment, to recommend to Parliament that we should forthwith avoept
the principle of the early introduction of eomplete autonomy in all Governors’
Proviroces and responsible government in the Central Government ? T need not
say that T am no enemy of constitution progress in this country ; the House
knows well that the reverse is the case ; bat let me give my view of some of
the implicutions which the acceptance of this claim would convey. First as to
provincial autonomy. Now, before you can satisfy Parliament that provincial
autonomy can be esafely granted at an early date, that is to say, complete
provincisl nntonomy—and T use the same words as Mr. Jamnadas himeelf
used-—you will have to satisfy it that the grant of such sutonomy would not
impair the maintenance of proper arrangements for the defemce of law and order.
You have t» be certain that you can s.tisfy a Parlismentary Committee that
the provinces as now constituted would be prepsred to make the necessary
administrative arrargemonts for ordinary police, and perhaps for police
battalions, to secure us against such further outrages as we once saw in the
Punjab—T am not referring st all to April 1919—or those we have lately seen
in Madras. Then you will hsve tn satisfv Parliament that you can secure the
finances of the country, and I would ask you to comsider the grave
implioatioms  contained in that assurance. Complete provincial autonomy
would mcan that the p-ovincés must be financially autonomous also, and
Parliament will have to satisfy itself that the provinces would be pre-
pared to continue those contributions to central finance whick dre ne-
cesgary for the carrying on of the great cemtrdl services administered
by the Central Government. Again, you will have to satisfy Parliamert
that autonomous provinces would secure the rights of minorities. That is no
light questibn. These minotities are at present’ guarded by the fatt that
provinoes are in such matters still under the supervision dnd ocontrol of the
Governor General in Council, acting under the orders of the Secretary of State.
Afe we certain that sn autonomous Punjab with its lar prédomidmnde of
Muhamghadaus would preserve the existing electoral luws giving rights to
Sfkhe? Are we cortain that Sind, with-its large Muhainmadan populstion
could secure from the Hindu majority in the Bombay Presideney a m
representation of its own interests in the Provincial Council ? Are we i
that the million and a half 6f Muhammndans in the Central Provinces could
secure feparate representation” at the hands of an autonomous Central Pro-
vinees Council?  You cinnot lightly put aside questions of that nature. I
shall no doubt be re ninded that the Hindus and Muhamtmadans came at on®
time to a conpact (the Lucknow compact) regarding representation in the
Provincia] Councils ; but that was an all-India compict; ahd it would not
stahd agdinet the determined opposition of the majority in aliy single provines.!

q



1276 IAGISLATIVR ASSEMBLY, [e9rn Seer. 1021,

_ [Mr. H. M. Hailey.]

Then; again, Sir, under complete provincisl autonomy, ean -you seeure
that there shall be no legislation which will infringe the rights of religions
communities ? Remember that at present under®sa system of imperfeot
autonomy, before legislation can be introduced into a Provincial Council ‘which
will affect the rights of religious communities, the previous sanction of the
~Governor General has to be obtained. Are we yet ready for complete provin-
dial autonomy which might deprive religious communities of that safeguard?
These are the questions which Parliament would certainly ank, and these are
questions on which you will have to satisfy a British House of Commons.

Then, T come to the second point, relating to responsible government in
the Central Government. What is the implication there? You will remember
that in those deliberations, hoth in the House of Commons and in the House
of Lords, which followed what hns been:oilled *the Spesker’s Ruling,’ the
Secretary of State and his Under Sceretary speaking in his turn in the House
of Londs accepted the convention, that where Ministers’ subjects were concerned
Parliament ought not to interfere. If you are going to have responsible
government extended to the Central Government, then equally you must
establish n convention that Parlinment shall not interfere in any deeision
which has been arrived at by responsible Ministers in the Central Government.
Ministers derive their authority. which by all eonstitutional theory must be a
fina] authority, from the Legislatures which they serve ; you could have no respon-
sible government in the Central Government unless Parliament were willing to
give up its authority over the central subjects affected. How far is that likely at
present ? How far is it reasonablein the present circumstances t~ ask Parliament
to give up its control and its supervisi- n «.ver central subjects ? Take one orly,
the Army. Do you suppcse in the present circumstances that Parliament would
for one instant sgree to give up snch general control ss it now exercises over
the provision for defence? The Indian Army is the army of Tndin, paid for by
India. and maintained enly for the defence of India; but Parliament is
still the final judge of the adequacy of its strength and the manmner of its
constitution. Are you scriously poing to ask Parlisment at the present
moment to give up such c:ntrl and supervision ns it exercises over the
Army of India in the interests of In'ia herself and her defence ? Would you
at present expect Parliament to give you suthority, for instance, to dirperse
entirely with the British troops in our Army? Let us be practicsl; yu
know that it is an impossible proposition to put before Parliament at presont.
Then, again, take the railways. Are you going to ask Parlisment to give up
any control -or supervision whatever over a subject s0 important as that,
a subject in which a vast amount of capital and British capital is interested ?
Are yon going t» ask Parliament to give up all cortrol over the subject of
communications, which are the very life-blood of India?  Agaip, let us be

ractical ; you know that at présent thisalso is an imp-ssible prop sition.

ike, again, revenue. Are you going to ask Parliament at present to give up
ité entire coutro] and supervision over the subject of revenue ; that is to say,
are you going to ask that a Province saddled with a permaneut settlement,
should have uncontrolled power to break it up? That, again, T take it is
an impossible pr. position.

Now, Sir, what are the argumentsthat we are asked to advance to
Parliament in order to persuade it to agree to ao early chapge in the Indian
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copstitution ? Take the nrguments, which the supporters of this proposition
have put forward. They have based their case first on the achievements of
this Assembly. Sir William Vincent has more than once in the course of this
debate paid tribute to thosc achicvements ; I myself should be the last to depre-
ciate them. But how far does this take us ?  Nobody, Sir, least of all we who
have n strong interest and a strong belief in the future of reforms, nobody
doubted that India could produce men of great political intelligence, great
powers of expression, and full sense of responsibility ; nobody has doubted that
for a second. India has produced them and they are here in this Assembly.
Parliament itself will grant you that and grant it without reserve. But the
question that Parliament will ask is, how do these men stand with their con-
stituencies 7 What is the effective influence which they have over their
‘constituencies ?  Are they certain, particularly in view of the small number of
votes Lhat have hitherto been recorded, that they oan promise a continuity of
the policy of moderation and co-operation for which they themselves stand ?
Can they tell us what will be the result of the uext elections? Can
they tell us that an ensuing Assembly will be churacterised by the same
sobriety of judgment and seuse of respunsibility as this Assembly ? That is
the question Parliament will ask you, and you yourselves know best if you are
likely to be able to convince it by your reply.

Beyond that argument 1 have heard other suggestions. We have
been told that if we do not immediately give way on this proposition, we might
have to faco a secession from the British Empire and that we may have to
face an agitation equal to that of Ireland. (Cries of * No, no.”) Perha
not; but the arguments were advanced. They were not advanced in the
form of threats, but when you have two parties to an agreement, and in trying
to persuade one party to give way you warn it of exceedingly undesirable
consequences if i1t does not do so, these are very little short of a threat.
1 regret that anybody should stand here and suggest it as an argument
that India may have to repeat the experignce of lreland. We all deplore
what has happened there, and we do not wish 1o sece a similar blot on the
escatcheon of India; we do not want to see riots, revolution and mid-
night assassinations. But if the threat 'is undesirable, the argument
is an exceedingly poor one. To suggest to the British Parliament
that if they do not speedily alter our conmstitution, they may have to
face over again the experience of Ireland, is indeed a very poor argument
on the part of those who base their claim for a change in the constitution
on the ground of their fitness for constitutionsf advance. And, Sir,
what is the body which you are setting out to uade? What is
the constitution of the Parliament to which you will advance such very
slender argyments ? That Parliament, Sir, is a body which has not been
accustomed to speedy constitutional changes. Generation after generation,
nay, century after oentury, it has won its way by slow pressure, first on the
Crown and then on the Executive, consolidating little by little what it has
won and depending for its strength rather on tradition and convention than
on legislative enactments. It will judge your request in the light of
its own history ; it will judge of your present position by the position which it
iteelf has won and now ovcupies. For it stands, Sir, not on any legislative
enactment, but on the political common seuse, ou the spirit of political com-
promise, the hard-earned political wisdom of those who elected it. Can you
yet say that you yourselves stand cn o firm and sound a basis ? And
yot you are going to make reprosentations to a body with these traditions
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ard occupying this position that after the experience of a few months, after

&Upﬂtfl riod of time so brief that it.pe;rtlin'l does not equal the

time taken over the preparation of this constitution. the whole of the con-
atiation should be radieally changed. Again, 1 ask, do yon realise that it

N'to tha)t body you aré going to put forward-such a pruposition ? (Cries of
0, 10, ' - -

Well, Six, these are the implications of this amendment, and if it Las
ot these implications, then the Committee which Mr. Jampadss Dwackadas
propoaas to appaint would be a sheer waste of time and labour.

Is it veriously likely that you will persusde Parlinment of the strength of
the case for immediate action ?° I have tried to sketch to the House the kind
of temper in which Parliament with ite paet traditions would be likely to
spprosch’ this proposition. 1 will go further and put before you certain practica|

giderations ansonuk you to consider thein us practical men. You have in
Parliament a considerable party which 1 have heard described in this House
a8 reactionsry ; take care that you do not pluy iuto their hands. They will
say that an Assembly which after the experience of nine months can come to the
conclusion that a radical change in ite constitution is required, is an Assembly
of such unconsidered judgment and so hasty a temperament, that Parlisment
should at onoe discount any claim it pute befere it. Consider aguin that you
have a Lancishire already resentful of what you have done in this House,
and Lancashire, 1 think, hae over 60 representatives in Purliament. Will
you cunoiliate them, or will they not form an even more-solid phalanx of opinion
against you ? 1 frecly assert, that if you put forwurd & pr.position of this
natare you will, inetead of advancing your cause, infallibly retard it. Your
oritics will ack you to remember the conoessions which India has already gained.
It was only n few years back—two or three 1 think—that you had & debate on a
Resolation deprecating the prepopderauce of Britigh officials in your Services.
Who could raise such a debate to~dsy, when in every servico we havo agreed to
proportion equal or nearly equal to half and half 7 'The House hes advoosted
that 25 per coot of commissions in the Indiao Army should be given to Indisus,
and Government have supported your proposition. You have ‘Euuod what 1
may describe a8 the fiscal comvention, thut is to say, if yrur Legislature and y->ur
Buecutive Goveynment agree to any fiscal change, Parhament will not opposeit,
1 shall not refer to those domestic improvements such as the abolition oﬁm‘wm-
sive Laws, Press Laws and the like which you have gained; but you-have
attained one privilege to which Parlisament itself in the long courve of its history
has always the groatest importance, and that is, the power of the
Budget. Ia comtinuation of that power, you have also won in to one
grest ‘branch of your texation, namely, the income-tsx, the right which you had..
claimed that it brought before you aunually f.r re-enactment. ‘Tliess are you
guins ; and both your friends und y.ur opponents in Parlisment will ask ﬁu to.
explain the reason of this sudden hsste ou your part to sesure a further ochange
in the oonstitution ? * We,” they will say ‘have given you an Act which
prevides that the whole system whall be examined at the end of ten yeors by &
commission of ourselves and in that interval of timse you have opporbuniti
to make fms'l;hoonvonﬁ ms, m:lldb frosh tuditii;: to your. own advaw
1t-is, an- infallible rule in politi istory that swhere a ntative .
bras-onee guined a oonoeu?:n. where it ‘has onoe .WMyﬁivg-frow. its
enemy the Executive, it mever lets go. You will:have these opportuatties
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during the next nine years. Consolidate your position, take full advantage of
the oppartunities we have plgeed within your graep, and at the end of that time
we will see whit further legislation is necessary.” That, I think, is the anewer,
and the only snswer that y.u can receive. Sir, it has oftou been urged against
Englishmen that they do 1ot know when they are beaten, That is a fipe
trait, and owe that has won in the end many & hard fight, that seemed to
turping ugainst us ; but it appears to me, und perhaps it will appear to Parlia-
meat alvo, that there are 1mapy men iu this Assembly who do not know when
they have woa. '

And now, Sir, I am afruid that | have trespassed on the time of this
House ; but my endeavour has been to state the problem, not :sa theoretical
and sbstract question, (for everybody will agree that we have bad enough of
generulisatious this Session), but as a practical one 1 have tried t» view the
question, not as in the light of our ambitions cr our aspir tions, but ly as
we must put it before Parliament and purely as Parliament is likely to take
it. 1 will e nclude, if you will allow me, %Sir, with a word of advice, offered
respectfully, as any advice must be offered by « ne Member to others in this Houge,
1 would advise that we agree on this fi rinula, that the Governor Geueral in
Council should inform the Secretary of State of the tenour of this debate, and
als - inform the Secretury of State of the opini ns expressed in this Assembly
that the progress made by India under Coostitutional Government has been
such that there is rcason lo urge that the pericd «f ten years should be
reduced.

1 would ask the Houee that they should agree on this solution. Members
of this House need be under no misapprehension that their constituents will
misunderstand their attitude. They have put their views before us and they
will be trunsferred to Parlisment. Many have adveeated un early date—and
in some cases a very early date— for & change in the Statute which defines our
constitution. Surely now the only practical and reasonable eud to this
debate is, that we should convey to Purliament the opinions we have heard
expressed in this House that it ought nct to wait ten years before the Parlia-
mentary Commission investigites the whole question cf further amendments
in the constitution which has granted to India.

Mr.N. M. Samarth: Sir, I am thankful to the llumc and Finange
Members of Government for the assurance.that they have given, whils
impressing upon this House the desirability of not making any proposal which
it is not possible for Parliament to entertain at the present moment. Knowing
aa 1 do something of what happened in the Joint, Parliamentary Committee,
1 think it my duty to tell Members of this House that, during the delibera-
tious of that Committee, the principle of dyiarchy, even in so far as the pro-
vinces ‘were concernsd, Was in peril. It wae nat, therefore, to be cxpected that
the Joint Parliamentary Committee would sanction or recommend its imme-
diate adoption.in the Cenfral Government. But as one who belonged to s
certain party of which I had the honour of being Honorary Secretary, [ gave
evidence in strong terins, which were referred tp by Mr. Jumnadas Dwarkadas,
as to the necessity and desirability of further. liberaliping the legislative and
executive machinery of the Government of Indiu heyond what was contained.
in the original proposals ; and 1 had the satisfaction of secing that the Joint
Parkismentary Commitéee did recommend & further liberalisation of the machi«
ey, Hor.instanoe; it laid down that at least three Mombery of the Vigerpy's
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Executive. Council shall be Indians. Mark the words ‘at least three’. Tt
further gave up the original idea of the Council of State being made a super-
seding and over-riding b dy over the Legislative Assembly and constituted
it, as they say in their report, from the commencement as a true second Cham-
ber. Thirdly, they gave us what was not contained in the original proposals,
namely, p)wer over the Budget subject to certain reservations aud restrictious
which are embodied in the Government of India Act. And, fourthly, they
gave us what has been referred to by the Honourable Mr. Hailey and which
I value most, fiscal freedem by means f the convention that whenever the
Government of India and its Legislature agree, there shall be no interference
by the Secretary of State, and therefcre none by Parliament. In sll these four
respects, therefore, there was made a great advance over the original proposals
contained in the Montagu-Chelmsford Reform Scheme, and all that was possible
ar.d practic ble in the circumstances had been done.  But there was one point
upon which I was very keen and which I pressed earnestly, nimely, the
restor.tion of the original proposal in th: Montagu-Chelmsford Scheme, to the
effect that after the end of five years from the t.me the Reform Councils cane
into existence, it should be permseible to the Provincial Legislatures to pass a
Resolution asking for more trinsferred subjects than have been already granted
under the Reform Scheme, and that on such a Resolution being passed snd
conveyed either by the local Government or the Provincial Legislature to the
Government of India, the Government of India should give effect to that
Resolution. I p-inted out that ten years was too long » period, and that having
regard to the awakening of public conecirusness in the country snd the
momentum thut w.uld be gathered during the coming years, if you
kept this constitution with. ut any amendment for ten years, there will
be an agitation of a kind—I repeat the words which | used then, without,
however, intending any threat—there will be an agitation which staggers
the imagination. There were cortain Members of the Joint Parliamentary
Committee who thought that five years was too short a period in the lifetime
of a nation, and that ten years wus the period which was necessary in order
that the Commission may come and inquire thereafter how far progress had
advanced, I am glad that the Government of India egree that ten years is
too long a period. At least the Honourable the Home Member said so. All
1 wish to impress upon this House and upon the Goverament of India is, that
they should take care to nt to the Secretary of State not only the tread
of this debate, but 1 also hope that they will consider the advisability of

nting to the Secretary of State that at the end of seation 84-A of the
Goveroment of India Act, which refers to the Statutory Commission coming
after ten years, a proviso mey be added to the effect that ‘ nothing herein
ocontained (s.c., in that section) shall debar the Governor General in Counail
from making, with the concurrence of the Secretary of State, such  modifications
ss they may deem desirable, at any time during the period aforesaid, in the
powers and functions of Governors’ Legislative Councils or of the two
Chambers of the Indian Legislature with a view to promote the growth of
responsible government in British India.’ Unless an amendment like that
is made, I, for one, reading the Statute as 1 do, du not see that the Governor
General in Council have any power to make any addition to the trans-
ferred list in the provinces or make any advance in the furtherance of
responsible governmeot in this country., [ trust that the Government of
India will, baving regard to the natare of this debate and the general consenyus
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of feeling in favour of making an advance as early as possible, represent to
the Secretary of State the desirability of making the small amendment in
that-section. Any drestic amendments of the Act are out of the question.
No responsible Member of Parliament, no Member of the Cabinet, will
entertain theidea. Buk this smsall amendment which T have suggested is
necessary in order t» give power to the Governor General in Council, with the
oconcurrence of the Secretary of State, to propel this machine further and lead us
on to greater progress during the five years of the preseat Viceroy’s tenure of
office,

Mr. BR. A. Spence : Sir, I rise to op the Resolutinn and all the
amendments that have been put farward. e accept that the reforms nre,
as Dr. Gour called, the Magna Charta of Tndia, but this is no reason for
b'rirqing forward this Resolution or the amendments. The Mover of the
Resolution referred to the futare rather than to history. My Honourable
frieuds, Mr. Price and Mr. Clayton, have given most excellent answers from
history, and I therefcre refer to the matter merely to have the pleasureable
tugk and chance of correcting the Principal of a College on a matter of
historical knowledge. 1 have been corrected myself very often bv my masters
in the past, but T am surprised to see the Head of a College with a wrong
knowledge of history. Professor Shabani said that ghe system of Cabinet
Government came in with William ITT. It came in when we had a King
who could rot quite understand English, George I. The whole history. Sir,
of England shows the gradual development of all Parliamentary institutions.
That has been dealt with by the FAonourable the Home Member and the
Honourmble the Finance Member, and T do not want to take up the time of
the House in referring t» it. The work already done, as eo many speakers
here have suid, is good. But it requires training. The time and opportunity
for training is requirel.  Yesterday moming—1T think it was yesterday
marning—my friend Dr. Gour and my friend Dr, Nand Lallaid the greatest
stress on the fact that it w:.s abeolutely shameful for the Home Government
ta say that we were at once to put «ur house in - rder in regard to our medical
irstitutions. They said * we want time to do it.” To-day they say * we do not
want timeto doit. Let us do it at once.” Mr. Agnihotri,T think, said vesterday
that if we were not given immediate swaraj, it was because people would
say we porsessed childish incapacity. T do not agree with him at all. When
training for & boxing mateh a man gives his whole attention to making himself
fit. He takes on the services of an experienced trainer and relies on the
advice and knowledge of his trainer, He does not go in for his fight untrained
if he wapts to win. Is not this the position of Government ? Ts not the
British Government acting the part of the wise trainer whose sole aim is the
good and ulti nnte success of the person he is training ? T say, Sir,” that
without making big changes «s proposed by those speaking in favour of this
Resolution and its a'nendments, we should train ourselves and fit ourselves for
this Dominion Self-governmont which we all look for. We have got the power
of the purse. It i already in our hands and, as has been pointed out, that
necessitates (Government aoting in accordance with our wishes, Let India he
content with the power®she has until she has trained herself to exercise
greater powers, Mr. Seshagiri Ayyar says that steps ought to be taken to this
offect. I say the whole history of the British in Tndia shows that steps have
been taken townrds this Self-government for India. Let us effect it by steps
and not go in for long distance jumping. If we do that we mmy fall,
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Munshi Tawar Saran, I think, sid that trne wisdom lies in adapting machinery
to the progress of the oountry. 1 say ‘certainly.’ That is why T ask
you to continue with the present system for a while. T think that if true
wisdom lies in adapting machinery to the progress of the country ax Munshi
Tswar Saran said, thet is very good reason why we should stay in the present
position. Some Members have said that the reason why the clectorate
did not come snd vote was because they had not got all they warted.
Have you ever heard of a boy or man who was expecting » tip and a fairly
solid tip refusing it because he got a smaller tip than he expected,
chucking it away because it wss smaller ? I think that man or boy was very
foolish if he did it. I know T would uot. I think Munshi Tewar "Saran
referred to our wanting to remain in the Common%ealth. What would
have been the state of affairs if complete Swaraj had boeen in force before this
vear and if instead of the present Members, the Ali Brothers and Mr. C. R.
Das and their followers had composed the Assembly. The election, it must
be remembered, took place in accordance with the terms of the existing Act,
which #0o many now w.nt to get rid of. Well, Sir, in view of the speoches
that have been made by Mr. Clayton, the Home Member and the Finance
Member, I am afraid I am only wasting the time if T go on speaking and
1 am very annoyed sbout this waste of time. I think if we did go up to
Parliament, as the Finance Member said, with this desire of ours, they would
say: ‘ Whit have you done P In your second Session which has only lasted
a few days, on account of your having te adjourn for ten days for the
Muhammadsn holidays, vou have wasted two hours of valuable time on the

uestion whether you should move your Government from Delhi to a jungle,
? regret that so much time has been wasted and it is time for me to sit down,

The Honourable S8ir William Vincent : Sir, we have debated this

ion at considerable length, and | am very unwilling that the Assembly

Ild incur the criticis n made by the last speaker (Mr. Spence). I huve there-
fore, in consultation with mv Colleague here, framed a formula which might
meet the Assembly and at the same time not be inconsistent with our duty vis-
a-rés His Majesty’s Government. 1f this formula is moceptable, 1 think the
Mover of the Resolution might consider whether it is necessary to press the
Resdlution further. The sabstance of the formula is that ‘ the Government
of India will communicate to the Secretary of State for India the view of
this Assembly that the progrées made by Indis on the path of constitutionsl
reform warrants a ‘re<exammation and a revision of the present constitution
st am esflier date than 1929’ that is earlier than the time preseribed by
Statofe. This is mcrely a suggestion thiown out in order to finish what really
promises to be an nlmost enidless debate. ..

Mr. N. M. Samarth : May I suggest that the words ‘ on the pat b of

nsible government’ be substituted for the words ‘on the path of
constitutional reform ’?

The Honoorable 8ir William Vinoent : Certainly.
Mr. President ;: Does the Home Member move that as an amendment ?

Mr. Jamnadas Dwarkadas : May I ask the Home Member if he is
" to substitute the words ‘at an carly date ’ instead of ‘ at an.eapliep
dste than 1929 ' '
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The Honourable 8ir William Vincent : T am only trying to .convey
what I understand to be the sense of the Assembly. I am not quite sure
what the sense of the Assembly is, but I think the words * earlier than the
time prescribed by the Statute ’ represent the general feeling.

Mr. Jamnadas Dwarkadas : Will you put in the words * muoh earlier
date,’” Sir ? (Cries of * No, no’.) '

Rai J. N. Majumdar Bahadar: Sir, T am willing to acoept the
suggestion that has just now been conveyed by the Honourable the Finance
Member and the Home Member, and I withdraw my Restlution. At the same
time, T wish to make some remarks with regard fo what has been said by the
Honoursble the Home Member and the Finance Member. The Honowrable
the Home Member has asked me whether this is an opportune moment to
bring in such a Resolution. I say that this is the most opportune moment to
bring in such a Resolution in order to save the Government from the difRenlties
which are facing it outeide the House.............

Mr.W.M Hummﬂv: On a point of order, Sir. The Honourable
Momber has withdrawn his Resolution. Is he mow entitled to make a speech:?

Mr. President : T do not think we need indulge in any  hair-splitting
over that.

Rai J. N. Majumdar Bahadur : My object in bringing this Resolu-
tion was to show the Government a way out of the difficulty it bas brought
apon iteelf by not granting the demands of the country in the matter of res-
ponsible'government in the year 1919.

Our friends on the celestial heights of Simla should not be altogether indif-
ferent to what is passing in the country just at present. We know it & hundred
times better than our Honourable friends, in spite of their C. I. D. and their
official reports, can’ profess to know. We know that the country is on the v
of revolution, and i¥ something is not done in time, the National Congress will

mss what is called the Civil Disobedience Resolution and the whole country will
Le plunged into anarchy. It is in order to save the eountry from this’deaster
that 1 have been actuated to move this Resolution to bring about respousible
go‘vemment by constitutional means carlicr than was promised. Now, 8ir; my
riend, the Honourable the Home Member, has referred 4o Russia, to China and
some other eountries. But my Hooouruble friend also knows that the revolution
in Russia is not due to the granting of reforms, but to their having been
long overdue. If Tsar Nicholas h#d granted the reforms earlier, Ruesis
would never have come to this pass. The same thing applies to China. But
my Honourable friend might have cast his eyes furtEer East towards the
Land of the Rising Sun, which was in 1864 granted s constitution and which
in these few years has raisod itself to he one of the most civilised and power-
ful nations on the sarface of the earth. Japan, which not so long ago used
to be called barbarous, has in the courso of n few years risen to the highest
position which any mration may aspire to in the ocomity of nhations' by reasenm
of leaving every thing to the will of the people. And my object in moving
this: Resolution was to induce the Government to base their Tule apon 'the
wishes of the people and not upon' the ‘sweet-will of ‘the’bureamorwey. Sir

I know how very difficult, how painful it is to part with power, but at the
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same time when you huve promised to part with power it should be parted

with as easily and with as little compunction as possible, before things become
"worse than at present.

My friend, Mr. Price, has referred to what he called the personal

. element in Government. ' I do not understand what he meant by it. Does he

mean personal government ?  Now if the personal element in the Government
is to be kept, what is the use of pasing all these reforms ?...

Mr. E. L. Prioe : I never said it should be.

RaiJ. 8. Majumdar Bahadur : Then why refer to the personal
element at all 7 T am glad my friend says th.t the personal clement is not to
be kept, and if representative 1nstitutions can be given to the people ten years
henee, I do not see what difficulty there can bein giving them within the next
2,3,40rb years. It has been said that the conmstituencies have not voted
nor come to the polling station. But why was it that the people did not
come ? It was because they thought the reforms inadequate and unsatisfuctory
thet they did not go to the polling stations. And g'ou know that the
Modersate Party even were not quite satisfied with what has been given. and
it is therefore that the demand has come even before ten years ure over for
further reforms in the constitution of the Government. My friends seem to
‘forget that if the people have been thought fit to be granted responsible
government in one department, why should they be thought unfit for
responsible government in other departments. This is an anomaly which no
one can explain except a& an excuse to delsy the reforms as long us possible.
If the problem of the Army, if the political problem, caun be solved ten years
‘henoce, 1 think they can just as well be solved in two years. In these things
-there is no time-limit,

- Agsin, our friends have asked us how can we move Parliament so soon ?
My answer to that is, that it is beause the Parliament has not given us what we
wanted that it should be moved again. If they had given us all that we
wanted, we should not have moveld them now, and that we are moving
‘Parliament is in itself a compliment to the British Government in that we
bave not lost faith in it and have not gone outside this [louse, that we
sppeal to Parliament and through it the British Government, is because
we simply rely upon what is called soul-force or non-physical foree in order to
bring about responsible government in this country. We have not joined
the party who want to destroy the government by calling in the forces of
revolution. Is that a reason why our reasonuble demands should not be
listened to by the Government. To put off the reforms till it is too late will
only bring on reaction and make people demand more in the way of reforms
than they are inclined to accept at present, for people become umreasonable
when reasonable demands are refused. If the British Government, that is, the
Government at Home, had granted Ireland all that she wanted in the time of
Parpell, I think they would not have had to face the present crisin there. It
is true stateamanship to take time by the forelock. A stitchin time saves nine,
That is a maxim which embodies the result of past human experience. If
you do not do anything now, then after 2, 3, 4 or 5 years you will find
youtselves in greater difficulties, and the ambition of all far-sighted statesmen
is that the two ocountries should pall together or their mutual good-will be
crushed for ever. But I am glad that the Government have thought fit to
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recommend to Parliament that they should send out a commission at an early
date, and in view of that assurance which I accept, [ withdraw my own
Resolution, '

The Honoarable 8ir William Vincent : Sir, I want to correct one
statement. What 1 did suy —and I repest it again—was that we are prepared
to communicate to the Secretary of State the view of this Assembly that the
progress made by India on the path to responsible goverrment wsrrants a re-
examination and revision of the constitution at an earlier date than 1929.

But that is not exactly what the last speaker said. For the rest, I am
content to leave, Sir, the various remarks which he thought fit to make in his
last speech without comment, ulthough it will be obvious to any person in
this Assembly that it wonld be perfectly easy to answer——and indeed effectively
m»awer—-most of the points which my Honourable friend has attempted to

e.

Mr. Jamnadas Dwarkadas: May I ask leave to withdraw my
amendment, Sir.

The amendment was, by leave of the Assembly, withdrawn.

- Mr. President : The question is that leave be given to Mr. Agnihofﬁ,
to withdraw his amendment.

The amendment was, by leave of the Assembly, withdrawn.
Mr. President ; Amendment moved :—
‘ That after the word ¢ Council * where it occurs for the first time substitute for the

words standing in the Resolution the following words : —

‘that the Government of India should convey to the Secretary of State for India the
view of this Assembly that the progress made by India on the path of responsible
government wairrants a re-examination and revision of the .conatitution atan
earlier date than 1929.

The amendment was adopted.

Mr. E. L. Price : Sir, is it possible to get the names of dissentients
recorded. I wish to record my dissent because there is no mention of
oonstituencies.

Mr. President : The Honourable Member can raise that point when I
put the Resolution as amended.

The Honourable 8ir William Vincent: I understood that on the

. agsurance given by. me the Mover of the Resolution withdrew his Resolution,

and if he has withdrawn, I do not understand why these amendments are
being put.

Mr. President : We have just had the amendments withdrawn by leave
of the Assembly, and the original Resolution, except for half a dozen words ‘in
the beginning, was expunged by the vote of the Assembly iteelf, and after that
the Assembly inserted, as an amendment, the words moved by the Honourable
the Home Member. .

The Honourable Sir William Vincent : I gave a certain assurance to
this House, and on that understanding 1 understood, that the Honourghle
Rei Bahadur Mazumdar had withdrawn his Resolution, . .



1286 . LEGISLATIVE ASSKMRLY. [20rm Seer. 1921

Rai J. N, Magumdar Bahadur : I withdrew my Resolution because I
.acoepted the amendment of the Honourable the Home Member.

The Honourable 8ir William Vinoent : 1 have no objection.

Mr. President : I rogret that misunderstandings have arisen in rd
to this matter. An amendment was handed up to me on the table in the form

-

}mﬂm out, and now the question is that the amended Resolution be adopted.
t reads thus:

‘ That this Assembly recommends to the Governor General in Conncil that he should
vonvey to the Secretary of Btate for India the view of this Assembly that the progress made
t{ India on the pyth of responsible government warrants s re-examination and revision of -

constitation at an earlier date than 1929.’

.. Mr. E L. Price: Sir, may I ask if it is possiblo for a member to record
his diseent without a division ?

. Mr.President : If the Honourable Member’s dissent is strong, he can
divide the House.

The Resolution as amonded was adopted.

RESQLUTION RE : RECRUITMENT FOR ALL-INDIA SERVICES,

Mr. Jamnadas Dwarkadas : Sir, the Resolution that stands in my
name runs thus:

* This Assembly recommends to the Governor General in Council that, having regard to
the Declaration of August 1017, he be pleased to arrange that, in fature, the recruitment for
all the All-India Services, excepting those of a technical character, shall be made, as far ns
possible, im India and also to take to provide in India such educational facilitios us
”dl?le. enable Indians to enter these technical Services in larger numbers than is at present
possi

(At this stage the President vacated the Chair and the Honourable the
Deputy President oocupied it.)

Sir, in moving this Resolution, I wish to make it perfectly clear at the
very outeet that nothing is further from my mind than that at any time in
the future of this countr ,ghowever distant it be, the principle of the Indianiza-
tion of the servioes which I am advocating should be interpreted as the
complete exclusion of the British element. | am one of those who believe in the
British connection, not from motives of mere expediency or narrow mational
advantage, but because 1 hold the cooviction that it is out of this connection
between Great Uritain and India in a mighty Indo-British Commonwealth
and the result and blending of the ideals of the East and the West in a new
apd gommon civilization that the ssfety and the progress of the world lie.
As Sir Jagadish C. Bose pointed out ina memorable h recentlyin Caloutta,
the future ot this country will be enriched by the assimilation iota cur
culture of the Anglo-Saxon element. I hope it 18 not necessary for me to
assure the Houee that it is in no revolutionary spirit that 1 am bringing
forward this Resolution. 1 am only urging a rinm;})le which has. been
endoreed by the high authority of the Cabinet in their declaration of August
1917. In speaking two dn{c ago in this House on the question of the appoint-

®* ment of an equal number of Europeans and I1ndians as;Governors, Chief Justices
and other J of the High Coust, I poioted out that His Majesty’s Govern-
meut were carryiog out, and could therefire be trusted to carry out; the
principle thercin enunciated. But as 1 also pointed out, in the matter of the
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Indianization of the services we stood on different ground. I yield to none in
my party recognition of the great services rendered to this country by the
Indian and other civil services. 1t is t. them that we owe the buildi of
a system of administration which, with usll its faults, remains noae‘gﬁeu&s.
mm{el of efficioncy. 1tisdue, I think to them, now, especially because the
services have come in for a great deal of criticism that we should recognize
in our progress towards full responsible government that but for their early
work the fouondations of the democrative system of government now ia force
would have been difficult, if not impossible, of achievement.

I urge this reform on one main ground.  Until the inauguration of the
Reforms, it was msintained even ‘{ty such a body as the Public Services
Commission that the character of the administration must be predominantly
British. It is on that theory that the whole report of the Commission was
based, and by which the present arrangements for recruitment to the Services
are regulated. However much one might differ from the conclusionsof the
Commission, it must be recognized, Sir, that the point of view which guided
the Commission, namely, that the control of the administrati -n was vested in the
bureaucracy at least justly reluted to the then state of affairs. With the intro-
duction of the Reforms aud the passing of power into the hands of the:
pular reprosentatives, a fundamental change has taken place which cannot
E:)xt be reflected in the character, spirit and peisonnel of the udministration. It
weuld be inconsistent with the very nature of the Refrrms to attempt to pre-
serve the predominantly British character of the administration. 1 maintain
that it is an irrefutable proposition that the present system of government
demands & predomina-tly Indian and National agency of administration.

Sir, my Resolution does n.t contemplate the reinoval or the prejudicing
of the prospects of a single European official now in India. 1 would also
repudiste in ndvance the assumption that may be made in certsin quarters
that the carrying out of this Resvlution would result in an immediate reduction,
on a large scale, of the number of European officials in this country. But, at
the same time, I am bound to state that the demand for further political
reforms made in this House tu-day, which is the reflection of & desire almost
universslly prevalent in this country, makes it imperative that the process of
Indianizirg the Servioes should be correspondingly uccelerated. I cannot
oontemplate the picture of rosponsible government in India without the
Services being predominantly Indian. Even if my Resolution is given the
maximum and every vacancy caused by the retirement or death of 4
European official ix filled by an Indian, it would take a long term of yeurs
before the desired’ change in the proportion of Indians to Europeans is reached.

Only two weeks ago, Sir, in reply to Mr N. M. Joshi, the Honourable Home
Member laid u statement on the table giving the percentage of Indians in each
of the various Departments and the proportion in which Indiaps are being
recruited for them, I find 18 per cent Indians in the Indian Civil Service, b
per cent in tho Police, 144 in the Forest, nearly 26 per cent in the Agricylture,
38 per cent in the Indian Educational Service, 38 per cent in the Engineering,
11 per cent in the Medical and 28 per cent in the Customs. Turning now
to tho maximum percentage of posts intended to be given to Indians, I find
that the policy o¥ethe Government is not to give more than 48 per cent in the
Civil Service, and b0 per cent in some of the other Services. In the case of
the Civil Service the rate of recrmitment for Indians is 341 per oent of the
total number of vacancies occurring, and will rise to 48 per cent in the
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course of the next nine years; in the case of the other services the position
is even less satisfactory. For instance, in the Police, no definite ratio is
laid down for the filing up of fresh vacancies; and it is impossible to
sby, ‘socording to the Governmént statement, when the maximum percentage
of 38 will be reached from the extraordinarily low figure of 5 per cent now
obteining. In the case of the Forest Service in the year 1020, only 4
Indians were found fit for appointment as against 25 appointments made in
England. T do not want to weary this House with elaborate statistics, but
I think a referenceto the Tndian Educational Service will not he out of place.
1 regard the recruitment to the Indian Educational Servioce as more i nportant
to the future of this country than to any other branch of administration. Yet,
what do | find? The Home Member says 50 per cent of the annual recruitment
is to be Tndian exclusive of Indians promoted from the Provincial to the Higher
Service. But the door is shut on Indians at 50 per cent of the total strenglﬁ'n of
the Servive. Is this a state of affairs that any one, however modest hisaspira-
tions, ¢ n view with en;uanimity ? 1 cannot see on what principle intelligible or
sound the percentages for recruitment to the various services have been fixed. It
is however undeniable that these maxima are totally inadequate in view of the
rapidity with which India is advancing to Dominion status. They are besides
the result of no calculation, scientific or mathemetical, appreciative of the
claims of Indians or the possibilities of recruitment in India.

1 urge, Sir, this important reform on another ground. If there is one
question on which all parties whatever their political principles, are agreed, it is
on the curtailment of the heavy administrative cost. It has been the cry of
the Congress from the time of 1'adabhai Naoroji that India, one of the poorest
countries in the world, has to maintain literally the costliest administration.
The strenuous attsck which was made on the salaries of the Ministers in every
Province shows the trend of public opinion on this question. There is no doubt
that it will crystallize iteelf very soon ina demsnd for the reduction of the
salanies of Higher Services and the abolition of some of the highly paid
poste witha view to curtail public expenditure. 1 am not concemetf, ere
with the legitimacy or the reverse of the demand made by the Services for
further increase of emolumente. But it is perfectly olear, however, that the
straitened resources of the country do not permit of sny further improvement
in that direction. There are already indications of the services having l.uifun to
lose their attractiveness in Englind. 1 notice, Sir, that out of 86 candidates
for this years’ Civil Service examination in England, on:;lg; 26 were British,
whatever abnormnal ressons might have operuted to bring about this reduction
in the number of British candidates, there can be no doubt that the services

- will not in future attract the same quality or the same number of young men -

from England.

Mr. K. G. Blﬁe : Sir, may I rise to a point of order ? I think the
number of the Members present bere is lews than 26, which is the number
required for a quorum.
Mr. Jamnadas Dwarkadas : 1 think there are more than 25.
‘The Honourable Mr. W. M. Hailey : May wo ask for a couat, Sir ?
The Deputy President.: 27. We are a quorum. .
Mr. Jamnadas Dwarkadas : It is a pity, Sir, that on an importan
Resolution like this the House should be so thin, but I am glad at any rate
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that there is & quorum. There is no doubt that we areall tired, and the
hour is late, I don’t know whether the Home Member would agree to having
the dobute postponed to to-morrow if there is time. '

The Honourable 8ir William Vingent : I gave the Honourable
Member time for this Resolution to-duy, on condition that he would not keep
us here ufter the normal time. I don’t know if he remembers that part of the
arrangement. There is no possibility of this Resolution being debated to-
morrow.

Mr. B. Venkatapatiraju: Sir, may I request you to rermit me to state
that there is no use in diseussing such an importnt Resolution at this late
hour : it will take at least three or four hours as thero are amendments.
Uuless we have a chance of -discussing it to-morrow it mey be dropped. I
appeal to you Sir, '

The Deputy President : It is not in the hands of the Chair. It rests
with the Member it charge of the Resolution.

Mr. Jamnadas Dwarkadas: Sir, I am very grateful to the Honourable
Home Member for giving me time to disense this most important Resolution,
and I do admit that the arrangement between us was that the Resolution was
to be discussed on the 29th because on the 30th he could not spare time for it,
Also I remember he told me that 1 had to finvish the whole debate before 5-30,
Now, sceing that thercis a demand, because most Members have left the
House, that the debate should be postponed to a more convenient date, I am
entirely in the hands of the House.

The Honourable 8ir William Vincent : Sir, may I ask if there is a
quorum here now ?

Mr. K. G. Bagde: Sir, I again rise {o a point of order as to whether
there is 8 quorum here now.

The Deputy President : Ordepy,. order. The point of order has already
been raised by the Honourable Home Member.

There is no quorum. So the House stands adjourned till 2 O’clock
to-morrow.
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